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List on 9.9.96 for show 

anci consideration of a&aissiOn. 
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O.A. No. 	of 1996 
/ 

9.9.96 

1' 

IL 

Learned counsel Mr. G.Sarma for the applicant. 

Leave note of Mr. B.K.Sharrna. 

Notices have been served on respondents No. 

2,3 and 4. No show cause has been submitted. 

Heard Mr. G.Sarrna for admission. Perused the 

contents of the application and the reliefs sought. 

Application is admitted. Written statement within six 

weeks. However, vacation from 21.10.96 to 8.11.96. 

List for written statenerit and furthe orders 

	

on 11.11.1996. 	 • 	.• 

Heard Mr. G.Sarma for interim order..Ij- terim 
order dated .8.96 shall continue. 

Member * 	
• 

pg 

- 

11-11-96. 	14r;G.Sarrna for the applicant. None for 

- 	 the respondents. Written statement has not 
" been subnitted. 

J List for written statement and further 
order on 22-11-'96. 

Member 

5 k- 
' 	

22-11-96 

fr 

1 frle\ 

I 

• 

p 

I 

1earfl ad couno3 Mr.G.arma for the 
applLcant.Leave note of ikiilway counoel 

4r+D.K.Sharma up to 30-11-96. trLtten atate-
ment has not been ouittad. List for written 
atatmcnt and further order on 20-12-'96. 

• 	 Member 
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20-12-96 

vJ tL  

Mr.G.Sarma for the applicant. 

Written statement has not been 

submitted. Mr.S.arma for Mr.B.K. 

SharTna submits that the written 

statement is almost ready and seeks 

for short adjournment. 

LiSt for written statement and 

further, orders on 6-1-'97. 

a 

Meznbr 

-h. 

c 	U5 \G-• 

t 	ft;p) 
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3.2.97 

j 

Learned counsel Mr G Sarjna with Mr 

S. Muktar for the applicant. None for the 

respondents. Notice has been duly served on 

respondent Nos.2, 3 and 4, but no written 

statemen€ has been filed. None has appeared 

for them so far.. Mr G. Sarma submits that 

this.is  a matter of appointment and requires 

ear1 ;hearing and disposal. ' List for hearing on 3.2.97. In the 

ñieantime the respondents may submit written 

statement if considered necessary. 

Sen copy of the order to 

respondents. - 

Member 

Mr B.KSharma. learned counsel for 

the respondents has got personal diffi-

culty. Mr G.Sarma,learned counsel 

appearing for applicant also needs some 

time to take further steps in the case. 

Accordingly we adjourn the case till 

7.2.97. 

ai3P 

:1 c . 	 6.1.97 
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* 	Iiet this case be listed onfor hearing. 

lem r 	 Vice-C airman 

Let this case be listed on 20.3.1997 for' 

iearing. 

H.; 
Vice-Chairmar 

: 	 L 

J4L 
We have heard Mr B.K.Sharma,leárned 

counsel appearing on behalf of the Railway 

administration at some length. Mr Sharma 

thereafter finds it difficult to proceed in view 1  

of lack of certain instructions. He prays for a 

short, adjournment, which Mr G.Sarma has no 

objection. Accordingly, for the ends of justice 

we allow one week time for further hearing. r 
List on 31.3.1997  for hearing. 

Member 	 Vice-Chairman 

a 

10. 2.97 

nkm 

6.3.97 

k~~ , 	11 

31.3.97 At the request of Mr. B.K.Sharma, 

learned Railway Counsel hearing is adjounred to 

7.4.1997. 

List on 7.4.97 for hearin.c 

Member 	 Vlce-ChalrmE 

trd 

k4il '4uftAb A-- 
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O.A.No.151/96 

• 

-'a 

7.4.97 Mr S. Sarma, on behalf of Mr B.K. 

Sharma, who is incharge of this case, prays for 

adjournment on the ground that Mr B.K. Sharma 

is unable to attend court for his personal reason. 

Mr G. Sarma, learned counsel for the applicant, has 

vehemently opposed the prayer. It is informed 

that there are other counsel also. Mr B.K. Sharma 

is incharge of the case. Considering all these 

we allow adjournment to 16.4.97. 	 - 

Member 	 Vice-Chairman 

nkm 	•• 

•:' 

16.4.97 	 Let the case be ]i•sted on 28.4.1997 

for hearing. 

trd 
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O.A.151/96 	 Ono 

17-97 	We have heard Mr. 13 .K.Sharma. learne 
Railbray coinsel at some length. There- 

after Mr.Siiiiina submitsthat he is  unable 
to proceed with the hearing of the case 

as certain records will have to be 

produced 	he prays for Uine. To weelc 
time allowed towhich the learied counsel 
for the applicant do not have any 
objecti.on. 	 L 

List on 30-7-97 for hearing, 

9cL 
Fl 	r•• 	 ViceChairinafl 

t'6Y~-  

4+  
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30.7.97 	 Mr. 	S.Sarina 	on 	behalf 	of 	Mr. 

-  

B.K.Sharma, learned Railway Counsel prays for a 

short* adjournment on the ground of personal 

difficulty of Mr. B.K.Sharma. Accordingly the. 

case is adjourned till 21.8.97. 

Me 	 Vice-Chairman 

nk 

21.8.97 	Mr G. Sarma, learned counsel fdr the 
aplicant is present. The learnd Railway 
-ounsel prays for some time to prcduce the 

records. 

The case is adjourned till 8.9.97 for 

hearing. On that day all counel shafl remain 
present, or else the case will be. heard 'ex 

parte. 

Member 	 Vice-Chairman 

nkm 
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8.1.98 	Ccnmon order delivered in open 

Court and kept in separate sheets. Copy 

of the order shall be kept each case. 

Application IG allowed. No costs. 

-; 	
?4erTl cr 	 Vice Chairman 
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S}IRI G.L.SANGLaYINE. ADMINXSTRATIVE MBER 

O.A.No. 142/96 

1. Sri B.1.Daimary ... 	... Applicant 

V.0.1 & Ore. ... 	... Respondents 

'2..0.A.143/96 
nafl Das . 	o • Applicant. 

• _vs.. 

Ore. •.•. 	... Respondent 

3. O.k. 144/96 ..• 	4.. 

Shri 5.Go swami Applicant 

-'is- 

V.0.1 & Ore. .,. 	... Respondents. 

49 O.k. 145/96 

MSOP Kazala 	eka ••• 	•.• Applicant 

Tvs-I 

V.0.1 & Ore. .•. 	... Respondents 

50 O.k. 146/96 ... 	•,• 
Shri. P.J.Das ... 	... Applicant 

-'Va- 

V.0.1 & Ore. Respondents 

6.01A. 147/96 

Shri. P.K.bar}car ... 	... Applicant 

V.0.1 & Ore. ... 	... Respondents 

 O.A. 148/96 

Shri T.K.Das •S0 	• 	•• Applicant 

• 	-ye-. 	•. 

V.0.1 & Ore, ... 	
... iespondent 

 O.A.NQ.149/96 

Shri S.Kurnar ... 	... Applicant 

-Va- 
H 

u.O.Z&.örs. ... 	... Respondents 



\? 

• 10X6OA. 151/96 
•Shri P.K.Kakati 	... 	 .•.. Applicant 

U.O.I & Ore. 	... 	•..Respondents. 

•}1(0.A.152/96 

Shri D.Choudhury 	•.. 	 ... Applicant. 

•1 

U.O.I & Ore. 

12, O.A. 153/96 

Shri. S.K.Raj 

-'Vs- 

U.O.I & Ore, 

00* 	 ... Respondents. 

a.. 	at.. 

'I. 	 .,• Applicant 

... 	 Respondents. 

O.h.155/96 

Shri B.C.Boro 	Owe 

-Va-  
U.O.I & Ore. 

O.A. 193/96 
Shri. Rupak Chakraborty 

-Vs- 
H 	 U.O.I & Ore. 

42/97 

Suit. 

-'Vs- 

Applicant. 

... Respondents. 

..• Applicant 

... Respondents. 

04* Applicant 

U.O.I & Ore. 	 ... 	 ...• Respondents 

By.Mcate Mr.G.Saa for all the petitioners 

By .vocate Mr.B.K.Sharmá for all the respondents. 

G.L.SANGLYXNE, ADMINIsTkTrqE MEMBER, 

The above 15(fifteen) Original Applications are 

disposed of by this Common order as they involve the same 

issue, facts and grounds. 

contd/- 
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1. 	810704 Anjali Dcvi 

Mis ChkrabOrty 
Mrityun joy Ghosh 
Debas ish Choudhury 
Rupak ChakrabOrty 
Pradip Kr.Sarkar 
Nirinali DaB 
KamãiL Deka' 
Pabjtra Kr.Kakati 
Satyanarayafl Goswauti 

2. 	The Railway Fecruitrneflt 8oa;4., Guwahati issued 

the Employment Notice No.1/95 date 26-4-1995 for the 

pirpose of appointment in variouS, posts under the North 

East Frontier Railway. In th OriginaiappliCa.ti01I3 we 

are concerned with CATEGORY No.7 * STENOGRAPHER :(xglish) 

in the scale of pay of Rs. 1200-2040/- mentioned in the 

Employment Notice. Pursuant to the said Notice we have the 

following results - 

'Date of Written Test : 27-995 
Date of Speed Test 	* 041195'(fOr Sow.p.m.) 
Date of Speed Test : 05-11-95 (for 60 w.p.m.) 
Date of Viva Voce Testj 08-11-95 	' 
Date of panel 
approved: 	II 	091195 

The selection Board held the viva voce test on 
8-11-95 for the - recruitment of jr,Stenographer(Eng) 

• under Employment Notice No. 1/95 Cat' No.7 in scale 
P. 1200-2040/- and has found 16(UR -10.SC-2 08T28 

OBC-2) candidates suitable for the said pst .  and their 

names are recommended to cM/ 	F p/N..Railway/l4aiiga01 
in ORDER OF MERIT. 

AGAINST U • R .VACANCY 

SN 	Roil No. 
	 Name of Candidate 

- - - - a - - - - - - - - - - 
a ......... 

AGAINST S-C-VACANCY  

820123 	 T,Krjshna Das 

820246 	 Sanjóy Kr.Rai 
...... 

AGAflST S .T.VACANCY 

1. 	830077 	 Bijay ch.BarO 

2o 	830108 	 Binoy Kr.DaimarY. 
- - - - ------------- 	 - - 

a ....... 

AGAINST O.B.C. VACANC 

840025 	 Santosh KUID&X 

840052 	 Pankaj Jyoti Das. 0  

i 
	

contd/- 
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uP 
(a) 	In the advertisement of Jr.Stenographer.. 

required qualification was mentioned 	.-. 
as Matriculate without indicating anything 
about the qualification of diploraa in 
shorthand and type-'writting. The advertieeaent 

	

• 	also did not étptIá€e preduction of Diprói 
• 	certifiáate . s'a result, many of the candidates 

did not submit the same although they were - s 
qualified both in shorthand and type-'writing, 

• and had diploma cettificate. However. th:4  
• 

S 	RailwàyReruitrnent Board, 
the candidature of many eligible candidatesl 
on the ground of non-submission of-diploma'i 
cettificte, thereby deserving eligible n. 

	

• 	didatës wëre depii.véd of cosidetati 
eeletiOn.' 

	

(b): 	Sample test che1cks revealed mistakes2in:. 
totalling in the wzitten paper ,  and incopu- 

• 	 tation of tnarks whith has resulted in empafldl-' 
• 	 •nient of candldatds securing less 1nárksfar; 

exclusion of candidate securing more r 
• 	 •. 	 .•. 

	

Cc) 	In the.recrfltment process, it has been 
the three stages of €'estiiig', 

the knowledge and quality of the candidatj 
have been th andled by a single 1ndividua3. 
(Member Secretary, Railway RecruitjnentBord) 
instead of getting the works done by different 
'uálifed persons as under :- 

(j) SetUng of question paper for writter 
test. 

(ii) Selection of ditation passag. 

(lii) Preparation final marksheet inlw-
ding marks for viva-voce test only: 
done byMS/RRB himself without
signature 
This ha raised doubts of malPCa: 
Ct ice by MS /RRJ3. 

AS per Boards extant instruction 15%...,.!f..- 
• marks for written test and viva-vocë töether 
• is required to be fixed for viva-voce. But 

• 	in thesubject selection, RRB/Guwahat'ihäd 
adopted 15% of the stun total o mark, for 
written test ( 200 marks) shorthndtés 

• 	(300 marks) as well as viva-voce marks 
• 	(90 Mrks). The marks of shorthand test(390) 

• 	was therefore irregularly included in compu- 
ting the marks for viva_voce  test. This has 

• 	 •. •a1.1ôw the selection authority undue flci • 	 • bility in the final •allqcatiqn:of marks of 
a candidate though he might have secured less 
marks inwritten test. 	• 	•• 

In a number of cases it has beén:rióted 
• thatntark5 once aIIott&i in the shorthand • 

transcription sheets have been .ovør-wrtten/. 
• dteced and néwrnàrks allotted, obtensibly 

	

• 	to favour the danUdates of evaluator' S 
choice. 

	

• • Cd) 	It has been nOtedki rl  some ca54s, that though 
the shorthand dictation scripts do not 'do- h-
tain certain materials of dictated passage, 

S 	
• the type transcription sheets' contain thO 

• 	 S 	 • 	material of the dictated passage and in à: .kik 
better way. This indicates adoption of inal-

• 	 practice in conducting the shorthand testo 

' 	ç;S 
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ributed or attributable to any of them has been cited by 
/ 

respondents in support of their acticn. Refefringto 

the case of Progoty Sipply and Co-operative Sociityii4. 
.4 

reported in (1995) 3 CLR 327 in which it has been 

the effect that every State JCtion must be fair and 4nformed, 

of reasons and administrative action must not or1y,..bé 

reasonable but free from bias and malafide, Mr SatinäèbItjtted 
.1 

that the respondents had on the Contrary acted otherwise In 

respect of the cancellation of the select panel. The expressed 
* 

ground for investigation was because of some allege flálprac-

tices but in the end the panel was cancelled on a cóntradic-

tory ground of irregularities. According to him, In the 

face of all these there is no escape from the cónclusioñ 

that the respondents had with bias and malafide against the 

applicants, arbitrarily cancelled the panel. Further, the 

respondents without giving ar !Jopportunity of being heard to 

the applicants before such cahcellation had arbitrarily,  1. 
cancelled the panel. According to him, such action isnót 

sustainable in law and in this regard he plaOed reliacdh 

the case •of Pradip Kumar Das and ot.hrsréportèd in t1PS).. XLJ 

GLR 459 which was upheld in the order dated 8.5.1986 

SLP (Civil) No.66 of 1986 by the Hon ble Supreme Court. Mr.  

Sarrna further referred to the order dated 14.6.1996 of 

Tribunal In O.A.No.9 of 1993 in which after referring to 

the aforesaid P.K.Das & others case and also to. D.V.Ramaa 

arid others, 1986(4) SLR 50, the action of the respOndents 

to withhold appointment of sj:cessfui candidates without  

giving thernopportunity ofbeihg heardwas set aside and 

quashed. 

7 • 	in. the light of the above, we are now to consider 

whether the action of the respondents in cancelling the 

cóntd/. 

,11 



select list of Junior Stenographer (English) mentioned 

•aove is sustainable in law. It has not been shown by the 

respondents that the alleged malpràctices or irregularities 

referred to above were committed or attributed or attribu- 

.:table to any of the present applicants. On the other hand, 
• 	 it is seen from their submission that it is the respondents 

themselves who had comm±tted the alleged malprãctices or 
the 

irregularities. The applicants have had to suffer because of 

aIiègeo acts of omission and/or commission of the respon-. 

dents. According to the respondents they had in the facts 

and the circumstances of the case cancelled the select 

panel in larger public interest and in order to bring public 

confidence in the adrñlnistrati.on- of the North East Frontier 

Railway. These are indeed lofty ideals. But we are in these 

O.As concerned with the question whether on their way 

towards these goals the respondents had not trampled under 

foot the rights of the applicants. There is no dispute of 

the fact that the selectf Panel was cancelled bythe respon- 

H. 	 dents without affording any opportunity of being heard to 

the applicants before the cancellation Was made. In the 

case of Pradip Kumar Des and others (supra) 37 out of the 

790 successful candidates who had been empanelled were 

screened out by the North East Frontier Railway on the 

ground that some malpractices were allegedly committed by 

some of them. No opportunity of being heard was given to 

them by the respondents before such action was taken. The 

HOn'ble Supreme Court had held : 

"It was necessary, according to the rules 
of fairplay and natural justice that 
these candidates who were included in 
the origina' select panel of 790 candi-
dates published by the Corn.-nission had 
acquired a right to get employment and 
therefore they were entitled to be 
heard before any prejudicial action was 



-9- 

taken. Thejuden of the High Court 
quashing.theithugned. order on ..t} 
grourd 'that, it ias. vitiated for non-
compliance with 1the rules of nabiral 
jtice can hardly be a us 	 ssai1ed. 

Thus, according to this Judgment, the lsolecte& c 

'l• 

,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,,. have acquired two rights, namely, the right'to'get.'e'nploy. 
,. 	 .,. 	 . 	 .. 	 . 	 . 	 .,. 	 .. 	 ,. ment and the right of being heard before any. 	tionPJéJu-. 

dicial to them is taken. The learned Railway 	eL1had 
t ... 	 ''. 	 . 	 •' 	 .. 	 . 	 . 	 . 	 ' 	 . 	 ... . 	 . 	 :.•. 	 . 	 •' not cited any other case law to contradict. 'thisposit±on. 

The present applicants are successful candidas''ho%ad 

'been .empanei'j ed for appointment to the posts'. They h4 

acquired both the aforesaid rights. The aforesiêjudhent 

of the Hon'ble Supreme Couh was rendered agairsthhj+ 
.......................... 

very,  same N.P.Railway yet t.he authorities of thRa1tay 

had chosen to ignore the law laid down thdrein. ­wxa. no 

'hesitation' to hold "that when the respondents had'l'ied 

'the Sel ect Panel without affording an opportunity bfbing 

heard to the applicants before the cancellation was de, 

they had vio]ate bó'th the rights of the applidaz. 

80 	Mr.B.K.Sharrna had submitted that the fact •that"he -'' 	
' 	..................., 	' 	, 

applicants were selected and ernpane].led does not binthe 

Railway authorities to appoint the applicants to thepqsts. 

In fact, according to him it was clearly itipulated.1 ,n"the 

Employment Notice itself 'tiat the selection of the cindidates 

by the Railway Recruitment Board does not confer any right 

on the candidates. On the other hand, according to 'l''the 

Railway authorities have the right to refuse appointj"ent. 
Further he had referred to para 113 of the Indian Railway.  

Estab]Jshzent Manual Volume I (Revised Edition'  

support of his contention that' se'lec ted candidates can' } 

refused appointments. We are aware that there árel":and 

rules' in' this regard. The para 113 aforesaid reads thus 

cvlw 
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caeed the select panel. Therefore, the action of the 
Oc  

rent in cancelling the panel i8 not Sustainable in 

1a4oetzentiy, the order No.RRB/G/41/90 dated 5-9-96 

ke (AivIxi) issued by the respondent no.3 and the 

Ralord letters No.96/E(RRB)/25/12 dated 7.8.1996 

an96/E(RRB)/25/13 dated 21.8.1996 mentioned therein 
....................- 	

- insOf 	'they relate tJb category No.7 Stenographer(Engs) 

of 	nployTnent NOtlCel'No.1/95 dated 26.41995 are liable 

to 	aside and quashed. Jccordingly, they are hereby 
---1 seta8ide and quashed. Further, we direct the respondents 

to 	pit the process of recruitment to the posts of 

Steiographer (English) aforesaid in accordance with law and 

rules within three months from the date of their receipt 
( 

ofhjs.örder. 

10 4 	All the above Original Applications areallowed 

intI1jneg indicated above. No order as to costs. 

Sd/_ VICE cHAIRPAN 

Sd/.. PEMBER 
,. 	. 

-S 

mi 
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ThE .i JAii1ATIVE TRIBUNAJ 

JAATI J3ECH 

Conso1idted Application as per order dated 18.2.97 in 

1,1 	io.3 

	

fl 	 0.A.No.151/96 

	

* 	 Shri Pabitra Kumar Kak.ati ...Applicrit 

-Versus 

Union of India &0thers .... Respo,dents, 

An ADplieation under Section ID of the AdJninistr3tive 
Tribunal's Act, 1985. 

I T1 DE X 

o._scritioncf_enclosures PeJjo, 

1. Application a to 9 
20 Veifiction 10 
3. Axmexure A.I. ii 	'--- 

• 	4. Axnexure A.I.1 
• 	 5, Arnexure A.II 

 Annexure A.III 
 Annexure A.IV 
 Annexure A .V 
 Annexure A.VI 

 Axmexure A.VII 
 Inexure A.VIII 

For use in the Tribunal's office 	:- 

( 

P1 Re- 

Date of filing 
I 

Registrtion io. 

Signature 
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I. 	 I 

	

'• 
I 	 Registrar 	I 
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I 	 I 
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1. 	PART I CUL ABS. OF THE APPLI CANT 

Shri Pabit.ra Kumar Kakati, 
son of Shri Ratan Kr. Kakati, 
Viii & P0 Bamun Bori,' 
Via Raha, Djst.Marigon, 
Assam. 

AR 

	

2. 	PARTICULS OF THE RESPONDEITTS 

1 9  Union. of India represented by 
The Secretary to the Govt.of India, 
Ministry of Railways, 
New Delhi. 

General Manager(P), 
N.F.Railway, Maligaon, 
Guwahati-li. 

Chairman, 
- 	 Railway Recruitment Board, 

Guwahati-1. 

Member Secretary, 
Railway RecruItment Board, 
Guwahati-]. 

	

3. 	PARTICULARS OF THE ORDERS AGIN3T WHICH 
THIS APPLICATION_ISMADE : 

	

1. 	 This appi Ic at I on is made f or i mpl em ent ati on 

of the recommendation of the selected c3.ndidates for 

n.ppointment as .stenogr aP her (English) at the scale of 

py fs.120O-2O40 vide Eiiipioyment Notice N0.1/95 

Category 7(Annexure A.III). 

0 
ii. 	 Restraining the respondents from compie- 

ting the process of employment notice No.1/96 Category 

I (Annexurè A.VIII). 

ill. 	 Notification dated 05.9.96 under 

1T,o.RHB/G/41/90 issued by Shri B.alita, Chairman,Railway / 

Recruitment Board,Guwahati c ancelling the recruitment 
0 

panels of stenographer (English) in scale of 1200-2040 

under..,... 
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nder category No.? of Employment Notice No.1/95 dated 

26.4.95 and Craft Teacher(]3engali Medium) in scale 

of Ps1400-2600 under category No.6 of Employment Notice 

• No.3/94 dated 19.12.94 (Axnexure LI of the written 

statement). 

flIRISDICTION 

The applicit declare that the subject 

matter agsint which he want redressal is within the 

jurisdiction of the Tribunal,. 

LIMITATION : 

The applicant further declare that the 

application is within the limitation prescribed under 

Section 21 of the Administrative Act, 1985. 

FACTS OF THE CASE : 

6.1 	 That the applicant is a citizen of Indj& 

and as such he Is entitled to all the rights and 

privileges guaranteed under the Constitution of India. 

6.2 	That the applicant has passed the 

Matriculation Examination in the year 1980 and passed 

the pre_TJniversity Examination and has also obtained 

diploma in typing and stenography. The testimonials 

are enclosed in this application and marked as 

rexureA.I, Aand A.H. 

• 6.3 	 That the respondent No.3 made an a4erti- 

sement for testing candidates for stenographer fn the 

scale.... 

fkL%4 ,vrx 
	

k&i4 



3 

scale of pay Rs.1200-2040 through The Aam Tribune 

and it was clea-rly written in the advertisement under 

clause 12 of general instructions that the post of 

s tenographers may  be increased or decreased. 

6.4 	 That the applicant in response to the 

advertisement rrade by the Respondents on 26.4.95, as 

appeared in The Assarr Tribune had applied for the post 

of stenographer. The said advertisement runs as 

rnployrnent Notice No.1/95 category 7. 

A copy of the saId advertisement is 

annexed h:rewith and marked as AxinexureA.III. 

6.5 	 That theapplict made application 

for 	pointrnent as stenogrpher at the scale of pay 

s1200-2040 giving all particulars such as academic 

qualification, age proof certificate, diploma certifi 

cate in typing and stenography etc. 

6.6 	That the respondents being satisfied with 

the requirements of the candidature for the post of 

stenographer as noted above called for written test 

fixing the date as 27.8.95.. 

A copy of the caile letter is annexed 

herewith and the same is marked as 

Annexure A.IV. 

6.7 	 That as per call letter the applicant 

appeared in the written test, did excellent in the 

examination and he came out successful in the test and 

accordingly. 

tu'(Lh/k 	frL\/ J(14). 
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accordingly thereafter the applicant was called 

for speed test both typing arid stenography and this 

was held on 4/5.11.95. 

A copy of the same call lettei is annexed 

herewith and marked as Annexure A.V. 

6.8 	 That in the speed test the humble applicant 

did excellent and accordingly he was declared successful 

and theaeafter the applicant was called f a viva-voce 

test and in this tst held on 8.11.95 he also became 

successful :and was selected by the Respondent No.3 

and thereafter recoirthended the name of the applicant 

to Respondent No.2 for appointment. In view of increase 

of vacanQy, the respondent rightly and validly recomm-

ended the applicant 	ongwith 15 others for appointment. 

A copy of the said recommendation 

containing the name of the ap4icant 

alongwith others are annexed herewith 

and. same is marked as AnnexureAeV. 

6.9 	 That the written test, speed test and 

viva-voce test are conducted by Railway Recruitment 

Board headed by the Chairman which is an autonomous 

body like any other Railway Recruitment Board in the 

country. Moreover, one responsible officer was 

deputed to the selection board on behalf of the 

Resp oncient No .land 2. 

6.10 	That the applicant beg to state hat 

as per adverisewent daed 2.4.95 1  once the 

candid ate . . . . . . 

'L1' AwiAv PrLkA-fi f 
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candidate is selected after going through all the 

stages/tests viz written test speed test and viva-voce 

test and when the name was recommended for appointment 

as stenographer, the Respondent No.2 is duty bound to 

;ppoint the applicant. 

	

6.11 	 That the appiicant beg to state that 

though final list of 16 candidates including the name 

of the applicant i.e. Annexure A.VI was recommended on 

9.11.95 to the Respondent No.2 for appointment, the 

Respondent No.2 did take no action on it and the applicant 

was at a loss of having not received the appointment 

let,ter. 

	

6.12 	:T Bt the applicant made representation 

to the Respondent No.2 dated 10.6.96 requesting him to 

make appointment of the applicant. 

A copy of the representation is annexed 

herewith and marked as Aimexure A.VII. 

	

6.13 	 That while the applicant was anxiously 

waiting for the appointment letter he was surprise to 

see that advertisement Notice No.1/96 dated 20.5.96 where 

the respondents Want,ed to test 8 candidtes for the post 

of stenographer. This advertisement appeared in local 

news papel's including notice board and runs as category 1. 

Having seen the advertisement the anxiety of the apPlicant 

was multiplied ndagain he aproached the respondents. 

Contd.... 

P" 4 1/ A- kv-WLAV- k&kA 
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respondents and no response at aliwas there from 

the respondents. The applicant believes that sOrfe foul 

piny mey take place in view of the advertisement 

No.1/96 dated 20.5.96. 

A copy of the advertisement notice 

1,To.1/96 is ainexed herewith. and marked 

as Annexure A.VIII. 

In this connection, the applicant beg to state that 

alongwith him there are 15 other candidates also 

du1y recornmended f or apbintment to the post of 

stenographer and while none of the recomended candi-' 

dates is appointed, publication of•nother advertise-

metit is creating suspicion. in this connection, the 

applicant further beg to state that there was another 

Employmeat Notice No.2/95 category No.1 where 21 

candidates were recornmendedfr appointment of office 

clerk in the scale of y950.1500 and all the candi-

dates were appointed though they were appeared in 

the test subsequent to the applicant. 

6.14 	 That  the applicant begs to state that 

the selection of the applicant is valid only upto one 

year as per existing rule of' the respondents-. 

6.15 	 The applicant begs to state that the 

respondts by the notification dated 05.9.96 under. 

I  reference No.RRB/G/41/90 issued by3hri B.Kalita, 

Chairman, Railway Recruitment Board, Guwahati has 

cancelled the recruitment panels  of stenographer(Eng) 

in scale...... 

1PPU4Ir1Y 	w?vu' 
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in sc 11e 1.1200-2040 under category No.? of Employment 

Notice No.1/95 dated 26.4.96 and Craft Teacher(Bengali 

Medium) in scale of .1400-2600 under category No.6 

of Employment 1oti4e No.3/94 dated 19.12.94, action 

of which has  resulted mis-carriage of justice and 

multiplication of illegaJ..ities. 

7. 	GROUNDS: 

7.1 	 For that the applicant is going to be 

over-aged and in case the applicant does not get the 

appbintment immediately, he will be barred for appoint 

ment in any other department. 

7.2 	 For that in view of the selection as 

per Ainexure A.VI, the applicant was sure th hewoul 

be appointed soon under the respondents and as such 

he did not make any attempt for appointment in any other 

department. 	 + 

7.3 	 For that the injustice will be done 

to him if immediate appointment letter is not issued. 

Moreover, alongwith the applicant, the whole family 

will suffer very adversely. 

7,4 	 For that the advertisement No.1/96 

• 

	

	 as referred in Annexure A.VIII is ill-ccnceived, confusirg: 

conflicting, contradictory, inharrnoneous a n d actIng 

upon it will he iileg1 and thicalled for and the 

• 	 applicant firmly believes that this hon'bie Tribunal 

will direct the respondent N.2 to implement the 

recommendation of Respondent1 No,3 and 4(Anrexure A.VI) 

and... ..... .  

4  " ~ VA j)n4\f k OLVA  
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and in the event of non-issuing such diretion, the 

aDplicant will be deprived of the right of appointment 

conferred upon him after the selection. 

7.5 	 For that the c;3ncellatjon of 

recruitment panels is ilLegal, arbitrary, despotic ,void 

and not maintainable in the eye of law. 

8, 	 RELIEFS SOUGHT FOR 

In view of the facts and circumstances 

of the case the applicant prays for the following reliefs:- 

1 . That the applicant may  be appointed 

with immediate effect with a direction to give seniority 

from the date of recommendation for apoontrnent 1 .e, 

dated 9.11.95. 

II. 	 Th:t the respondents may  be directed 

not to implement the advertisement o.1/96(Jnexure A.VIII) 

till the applicant is appointed. 

u.a 	 To set aside and quash the cancellation 	i 

of recruitment panels issued by the Chairman, Railway 

Recruitment i3oard,Guwahati under ref .No.RRB/G/41/90 dated 

05.9.96 (Anriexure R.I of the written stFtement). 

iii. 	 Any other relief/reliefs as this Hor'ble 

Tribunal considers fit and proper. 

9. 	 flTERIM_RELIEF PRAYED_FOR : 

1. 	 That during pendency of the disposal of 

the application, direction t:ay be issued to the Respon-

dents to appoint the applicant with immediate effect. 

C ontd.... 

'17 	L)1M 	oki1dy 
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jj • 	 That the respondents may  be directed 

not to eppoint stenographer against advertisement No.1/96 

till the applicant is appointed. 

10 • 	WEETHER AY OHER APPLICATION/PETITION 
FILED BEFORE ANY COURTJTRIBUNAL 

The applicjit beg to state that he ha 

not filed any other case application before any Court/ 

Tribunal. 

11. REMIDIES E)AUSTED 

The applicant beg to state that he has 

exhausted all the remedies and there is no other alter-

native but to approach this Hon'ble Tribunal for justice. 

PARTIC[JLARS OF THE POSTAf ORDERS : 

Postal Order No. 

Date : 

Issued by : 

Payable at 

An Index with particulars of enclosures mentio-

ned is enclosed 

PARTICULARS OF DOCUINTS ; 

As per Index. 

Veri1'ict..on . . . . . . . 

ftuAb 	 < 
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yE RI F I C A T IOT 

I, Shri ?abitra Kurnar Kaka.ti, son of 

Shri Ratan Kurnar Kakati, aged about 30 years, by 

caste Kalita, by religion Hindu, resident of viii.ge 

and P.O. Pamun Eon, via Raha, List. Honigaon,Agsani 

do hereby solemnly affirm and verify that the state-

ments made in paragraph 1 to 6 and 8 to 14 of the 

G.A. are true to my knowledge a those made in para-

graph 7 of the O.A. are true to my legal advice and 

I have  not suppressed any material facts. 

YD I sign this Verification on this 

of 	 1 1997 at Guwahati. 

u 1tkT aMd 
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SL.NO.1r8 	 PHONE NO. 235 
OfFICE OF THE PRINCIPAL 

Aiiiam1arun Dhekial Phokan CoileeD 
NAGAON ASSAM. 

ESTI)— 1959 

e$ cer:if i  that &i I  
Rot! X0. Aty passed ic wo Year 

(A  tsp 
Gxarnination, 	as a Rutr[ Private student of cA. D. P. 3o!fege 

• 	and Was ptzcecl in the 	 - 
• 	

is [-Cer-onduct and character white in thj5 coffee were 

- . 	 Pkrp AL, 

NAGAON z ASSAM, 	'• 	 A. D. P. College, Nagaon 
The 'TJ' ; 	 Assam. 

• 	 - 	 •• 
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( Leading Couunercii Tee ncal & Vocational. Instiluflon , 

We'll- Q 	 AYA \: 
* 	 j 

CERTIFiED that Sri/ mti 	62I?. 	 .. 

Son I Iaugtr / Wife of 	aEn_t astieded this institit1 

during the session 192 	and recel\ed a fullcourse of Training in English / 

Typewriting 	St nography 	/ 	P.a 	- 	 - jMne Embe4ofy / 

/ la4tg (T-ee / S- f N 	/ 	 f one year Course) s 

_Taj

He f 
She successfully passed the FINAL 'EXAMINATION having ':attained the Speej 

I I 	4nd r4'z A2& 	 i% 

words per minute 	and hs 	been 	placed in 	thc../St..,M?L.......Divison.l 

He / 	
thoroughly aquired the knowledge of using and iakig care of various TYP 

/Rio- Sets f Sowg MleineKthttiig Mele4tisic f ...................... of different makes ana modl 

- 	I consider him / l- quilifted to be a T ypist StdflOgraPher / Tr /  

I 	. 

itI1 	cJo 
- 	

. ?Lc/', 	
issam

On 
Dated; 	

TypeWteT DU1iGW 	Vocaraift 	tit 

Ngaon the 2'A 	 sit 

- 	 — 	 - 
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.RAtLWAYNOflCE 

• fl 	BOARD: 

- 1oau. jbu aL -i.'. J 

• Date:26'4.95 

EMPLOYMENT NOTICE NO. 1 95  
- 	DATE OF PUBLICATION 03,5. 95 

• 	• 	 ('LOSING DATE : 9G.05 

Applications are inviEvd in prescribed application form 
<lu ainable from t he important Railway St at iOflS or in a 
1)r)1c1rma enclosed herewith (to he neatly tved) in a standard 
sii.e thick paper, only one side) for the following tempurary 

posts likely 10 he permanent on the ortheast. F'rontier 

Uailway. Applications complete in all respect .alon with 
required ('flClOSurCs should he sent. to the Assist an Secretary 
Railway Recruitment Board, Station_Road ah4i38IQ1, 

.ssamtiiiercertiflcate of POZag so as to reach the Board's 
'iTh-é on or hr-fore 17.10 nrs..of9.j .Theapp1ications can 
also be dropped in the "Application Bo": kept in the RRB 
Officc before 17.30 hrs of 9.6.95,..EMPL0VMENT NOTICE ND 
AND CATF GOR_Q..AGA1NST WHICH T IE.CAD1D.IJ 
AJ'1LIES MUST CLEARLY BE \V1 (TEEN ON THE TOP OFTHE 
COVER ENVELOPES POSITIVELY. 
DEPARTMENT: MANAGING 'P BRANCH: 

CATEGORY- NO. 1 : ASSTF. TEACHER GRADE -I 
(BOTANY) in scale Rs 1640-2900/- for En'gti'sh/ Bengali 
Medium Railway School. Temporary but likely to be made 
permanciLt. No. OF POST : 1 (UR). QUALIFICATION : lind 
class Masters Degree in Botany. (ii) lJriiversity Degree! 
Diploma in Education! Teaching or Integrated two years post 

gr;iduate course of Regionzfl Colleges of Education ofNCERT. 
(iii) Competence to teach through English and Bengali 
Medium. AGE : 20 to 40 years. 

CATEGORY NO. 2 •: ASS117. TEACHER ç  GRADE. I 
- (PHYSICS) in scale Rs, 1640-2900/- for English! Bengali 

Meiem Railway Higher Secondary School. Temporary but 
likely to be made permanent. NO OF POST : I (UR). 
QLTALIFICATION : (i) II Class Masters Degree in Physics. (ii) 
University Degree!' Diploma in Education! Teaching, or 
lntctratcd two years post Gra'ioate ,ccurse of Regica1 

: ''nee u ieeh 
through English and Bengali Medium. AGE : 20 to 40 Years. 

CATEGORY NO. 3 : ASST. TEACHER GRADE-lI 
(SCIENCE).in scale Rs 1400-26001'- for Assamese Medium 
Baiiway School. Temporary but likely to be made permanent. 
NO OF POST:  I (UR). QUALIFICATION : (i) Ilndclass 
Bachelors .Degree with one of the following group of subject. 
45' marks can he considered equivalent to lind Class where 
there is no demarcation of class in Bachelor's Dc&ree. (i) 
Physics, Chemistry and one subject out of Maths.! Botany! 

- Zdology. Or (ii) Botany, Zoolov and one subject out of 
I Piiysics/ Chemistry. (2) UnivLrsity r)egree/ Diploma ir, 

'ElOcation/ Teaching or 4 years integrated Degree course in 
Regional Colleges of Education of NCERT (3) Competence to 
teach throngh Assamese Medium. AGE : 20 to 40 years. 

CATEGORY NO. 4 : ASSTI'. TEACHER, GRADE-I 
(COMMERCE WITH. SPECIAL PAPER BOOK-KEEPING & 
ACCOUNTANCY) in scale Rs 1640.2900/- for Assamese 
Mediiñi .Railwy Higher Secondary School. Temporary but 
likely to be made permanent. NO. OF POST •: 1 (SI). 
Q1)r\LIFICATIO'N : llnd Class Master's Degree in commerce 
with. special paper Book-Keeping and Accountancy. (ii) 

T11 iversity 

LTTTI1TT- 

tottach 'b 	• 

through 	ssamese Medium. AGE 20 to 40 'ears. 
CATEGORY 	NO. 	5 	: 	ASSTF. TEACHER 	GiAi.'E-I 

J—(COMMERCE WITH SPECIAL PAPER BAMING) in s:!e 
• 

• 

R.s. I h-i0-2000/- 	for 	Assaruese 	Mediem 	Ra:Iway 	}1i;Ler 
Scuond:iry 	School. 	Teinporaiv 	but 	likely 	to 	bt 	u a:e 
pertl)aUCflt. NO OF POST : 1 (SC). QUALIF!CATON 	(i;Iind 51 

• Class 	Ma.stcf's Degree in Commerce with special 	;eper 
• Banking. 	(ii) 	Univeritv Degree! Dipkma in 	Education/ 

hi ii .. or in (grated 	wo years Pos: C r:d uate cot: r:. e of 
Regioaal olieges of Education ofNCEET. (iii) Conpeten: -e to 
teach through Assarnese Medium. AGE : 20 to 40 years. 

CATEGORY NO.6: DEMONSTRATOR (I'URESCIENCE in • 
scale Rs. 1400-2600/- for English/Bengali Medium Railway 
School. l'ernporzoy but likely to be made permaneaL NC' uP 
POST : 2 '1-UR, i-SC)! QUALIFiCATION : (I) hod Class 
I)....I.._.. 	 ....1. nL•:.. 
I)1IIl(it 	Ie 	CC waii Ui(yslcs,(!leLI*uLI) and wIeuujec 	uu 
of Botany! Zôoto', 45% marks can be considered equivalent 
to Had Class where (here is no demarcation of class in 
Bachelor's .Degrec. 	(ii) 	University 	Degree!. Diploma 	in 5. 

'Education! Teaching or 4 years integrated Degree course in 
• regional colleges of Edtication of NCERT. (iii) Competence to 

teach LlLough English and Bengali Medium. AGE : 20 to 10 
years. 	. 	 - 	- 	 • 	 - 

GOR\N07 STLNOGRAPItER (EGLI'II) tn scale 
iij 2O02b4O-. NO OF POST: 10 (l$R-5, SC-2, ST-2, OBC1). C 

QUALIFICA'ON : Matriculate. SPEED: SO\V.P.M. & 
40 W.P.M.' 

in Shorthand and type-writing respectively. 	riowlede of 
hlindi Stcnogaphy is.an additional Qualification and will be 
given preference. AGE: 18 to 3D years. 
DEPARTMENT: MEDICAL: 	- 

• CATEGORY NO. 8:STAFFNURSE in scale Rs. 1400-2600/-. 
NO OF POST: 14 (UR-8, ST-2, OBC-4). QUALIFICATION: The 
candidates must have passed Matriculation oras equivalent 
xaniination and possess a certificate as Registered Nurse an 

Midwife having passed the three years course ui tiene9i% 
7 Nursing and six months course in Midwifery from a School of 

Nursing or other Institution recognised by the Indian Nursing 
ouncU or B.Sc. Nursing Candidates passing B.Sc (Nursing) 	- 

will be given two advance increments on the merit of each 
• candidate under the sanction of 	competent authority. On 

selection, their names must be borne in the Indian State 
• Mvdict Register. They must be able to speak in English, Hindi, 

Assamese or Bengali. AGE : Between 20 to 35 years with 5 
years relaxation for SC/ST candidates. Both Male! Female 
candidates can apply. 

- 	- 	 - 

* 	 A Ccaora( 	cato!L 	upr age 
communities/categorlesofcandidateshavebeengtvenby2 - 

years besides the age relaxation given in para•2. This 
• relaxation Is applicable for 2 yers with effect from 15.7.94. 

(Li) The Candidates must have acquired the essential 
qualifications as laid down at the time of submission of 
application. Candidates who have yet to appear at the 
examination and whose results are withheld ornot declared 
are not eligible to apply.  
1. 	GENERAL INSTRUCTION 
1.1 	ABBREVIATION USED : SC - Schedule Caste, ST 

-.• 

• 
Scheduled Tribe, UR 	Un-Reserved, OBC - Other 
}3ickward Class, l.P.0'- Indian Postal Order, EXSM 
-Ex-Seryiceman, PH-Physically handicapped. 

1.2 	The numher'of vacancies shown may he Increased or 
- 	decreased. 	 • 	 • 	 i • 

SC/STJOI3C candidates can apply against UR posts but 
! 

they. will have to compete with UR - candidates. .i j 
SC;ST/OBC 	andidaie3 need apply strictly against - 

their respective vacancies only. 	- • 

2... 	AGE-LIMIT: 	 ?. 	 . 

2.1 	The age will be feckoned as on 1.59. The upper age - 

limit is relaxable as under :- 	 - I 
• 
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Sub 	icruxtnent selection for the post 
of Jr StenogrPphrr(.r1j5l1) 
scaleils 	1200-20'O/.... 	ider Lmplo.. 
rent Notice No.1/95category N0 0 7 

d Gd/pf's ifldept o L/227/216/ 
'fl/2/11ectt Pt Ii datcd 7.4.95, 
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The selection Dnard he ld the vjv;'t voce 
test on 8.11 95 for the recruitrenf, of Jr.Stcno-
graplier (Eng) under Ernplovoent Notice No.1/95 
Cat.N0.7 in scale II 	1200-20;O/ 	$1d•  jg found 
16(u1t_1o,sc.2,sT_2,60.2) cm1id,it05 suitable for 
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To  

The Genal Ianagor 
rI,F.riilvrny, Mligaon. 

Sub: 	Appo1ntent to the poet of 'Junior 
• 	 Stenographer' in paj scale of 8.12010-'20140 

per month, 	:. 

We humbly beg to bring to your kd.nd notice that 
our namen vere recozonded by the Ratlay Recruitaont 
BoarCJGuahati for appointriont to the po9t of 'Junior 
Stenographer' (English) in ecale of p&y Rs.1200"2040/-. 
p,u. as published in 'The AEai Tribune' dated 1 2 .1 2 .95 
and iployent 1e8' dated 23.12.95 etc. 

• 	Sir, we are eagerly waiting for a fozal 
apointaent letter iince Dece&or ' 95,. We shall deem 
it favourable of your kindly look into the matter and 
arrange to iauo the ap,ointhent letter at the earliet. 

Thazñ1ng. you, 

'YOUZL fal.thfUUy, 

Date-i iQ.696 	• 	

- 	: 	

- 

Selected candidate for Stenorcpher 

61 
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IAILWAY NOT10E1 	. 	 . 

• Category 
: Egrg. 	r' 

- • 	 -: 	 • : . 	 . : . 

Cctego•ry No. 28 :Degrce in MechanicI!Eiric; • 
. 	. 	: 	• 

. 	
• 	• 	. 	. 	 . 	.. 

. 	 it 	 - 
.: 	 • 

- College., 	. 	• 	 - 

t Ctegory\o z 	 elective  
grduate with English asi subject pius a deee or 
standardofBA.(Hons)mEngnshad adegreeo 
Cztegory No 30 	Diploma in Civil or Mechamc1 ' 

- AS 	uwA1I.; , •. 	. 	 . •:. . 	 . 	. 

	

-. 	. 	 .- 

( 	 I  them 

, 	 . 	- 

 
Category  No. 31 : Degree in Civil Engineering. 	. 

. 	
. 	. 

. 	 RAILWAY RECRUITMENT BOARD : GUWAHATL 	. 

. 	 ,- 	 .. 	EMPLOYMENT NOTICE 'iO 1 /6 	• 	• • 

.CtegoryNo. 22 :(1O+2) with science and Maths.  Ef 
L 	. 	.- 	 • 	 . 

	

Eno 	I 	r 	i 	-'  

	

° 	b 	° U euue. 
. STATION ROAD, GUWAHATI-781001 	 . 

, 

. 	 . 	L-'ATED : 20/05/90 	• .:. 	 . 	. 

. 	 . 	. 	 . 	. 	. 	
: 

( 	
• 

. 

[ndinNCVI')in Civil Engg. from recognised lnstit4 
tUftiOfl• Civil En. Diploma holders and holders I  

any iportant Railway St atio n Applications are invited in prescribed forms obtainable from 	ni 1ThtItutton will also be cIibe. 	 • 

•r in proforma application given below (to be neatly t)ped in using one side only n a standard size 34 : Matric plus 3 	dip'oma in C 
:hick paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier gnLse 	colleges. 	; • 

1ailway. ,ppIications complete in all respects along with required énclosuris should besent to the , .aiegory No. 35 : Degree in Civil Engg. Depax-tmcn. 
' ASS;STA4VJ' S1Y'RETARY, RAILWAY RECRUITMENT EOARD : STATION ROAD OUWARATI- Category No. 36 : Degree in Civil Engineermg Dep Ll  

No. 37 :Universitvdegre 	prefcrece 

i-eJ7-3O hrs. of3O/O6/96. 	 . 	 . 	. 	 . 	 . 
}.t?n?u-S 	Master & 	Degree. The candidate should 

EiPLOYMENT NOTICE NO. AND CATEGORY NO. AGAiNST WHICH THE CANDIDATE APPLIES prescribed educanonal quali&aton. . 

?~cUsT CLEARLY BE WRYITEN ON ThE TOP OF THE COVERNVELOPES POSITiVELY. 	. 

. 	' 	... ; 	 .. 	 . 	 . . 	. 	 : 	- 	• . 	i 	. 	 . 	 . 
Categgry (i) llnd class Master's Deee 

. 	 . 	. 	 . 	 . 

. 	

. 

. 	. 	 . 	 . 	

;: : • . 
CATEGORY 	. 	. 	 . 	 .. 	. 	

: 	• 	
• • 	 • 	. 	. . University Degree/Dip'oma th EducationfTeachij 

:No 	NAMEOF 	SC 	•ST!PEND 	• 	VACANCIES 	. 	SEX PERiOD 	AGE 	• 
.courseofRegionalCollegesofeducationorN.C.E.R.. 

. • 	medium. 	- 	 . 	. 	. . 	. 	. 	. 	.. . ' 
1 	THE POST 	OF PAY .• 	DU1?G • 	- . . . 	 -:-,:- OF 	 AS oN . . 

1TAL 	TRAINING 	01-06-96 	. 
:. 	• 

,TNrR.scsL9Bc Category No.39 :(i) flyd clath Bachelors Degreev 
I 	 0 

Stenographer(Enghsh) 	 *iL 	. :ne 
I  

3 	Appr. Signai Inspector! 	iioo.zooi- 	s. ioi. 	oi 	02 04 	fl1" • I4 	Both 	24 rhonths • lBio 2Yrs. OR 4 years integrated . 	 course lit regio? 
• 

. 	13501- 	• 	 •. 	 ,. .. 	, 	 . 	. 	.. 	. 	: ; 	Gr.H 	.. 
competence to tea 	through English and Bengali 

. 	 . 	. 

4. 	Appr.TelcComrnufli- 	. 1400-2300/-. Rs. 1320!- 	07 	02 02 	02 	13 	Both 	24month 	18toZ5Yr. N.B. : (i) A GENERAL RELAXATION  IN  upp 
cationlnspector/Gr.11 	 . 	 13501. 	• 	.. . 	 ..• 	. 	 . 	 . 	: 

- 	 08 	03 06 	06 	23 	Both 	l2months 	18to25Yr. 
• 	• 	CATEGORIESOc'CANDIDATESHAVE 

a ApprTeeCommurnca- 	950.1500/: 	R& 950I •. . RELAXATION GIVEN IN PARk2.TrnS . • 

25 Yr& s" 	E'FEIJF FROM 4/8/95 
6 	'Fr. ASStL Draftsman 	1200 2040/ 	Rs 1200! 	04 	01 01 	01 	07 	Both 	12 months 	18 to 	

.. .. 	. 	. 	. • 	•• 	 . . 	 .. 	. (S & 1) 	. 	 . 	 .. 	 . 	 . 	, -. 
N.B : (u) .TH CANDIDATES MUST HAVE ACQW 

. 	 . . 	. . 	 .. 

7. Tr. Electric Foreman! 	2000.32001- 	Rs. 2000/- 	01 	O1b 	02 	Botn .12 ntonth 	20 to 30 Yr. . 	LAID DOWN AT THE TIME OF SUi3tlj 

SlAlDeputyShopSupdL 

 HAVE YET TO APPEAR AT THE E) 
'3 	Ag,"-. Mechanics(Clect) 	1400-230(V. 	R 	3400/- 	090501 	03 	18 	Both24month 	181028YrL . . WIT}ELDORNOTDECLAREDAREW 
9. T-.Autt.Drafl-'man 	1200.2040]- 	Ra.1200f- 	0301 01 	01'. 	06 	Both 	12rnonth, 	18to26Yrs. 

. 	j• GENEEAL1NgrRUcrI0N., .. 

i1 	 ..00.3O0, 	'' 	- 	Cl 	- 	01, 	BcJt 	2Amciit' 20tu'Yt. 
11 ABBREVIATION USE!) 	 -. 	- 

It. Th Head Draftsman 	1600-2660/- Ra. 1600/- 	01 	- - 	- 	01 	Both. .12 rnoxUl 	20 to 3OYra..  C2te, 	I=&heduJed 
(Elect) 	 - 1 P0 	lndian Postal Order. .. 

12.Tri11ic Apprentice. 	1400-1440/- 	Ba. 1400/- 	06 	02 01 	02 	11 	Both ,24 months 	20W 28 Yrs . •1.2 The number ofvac'ancies show 	beici 
13. Commercial Apprentice 	1400-1440/- 	Rs. 1400!' 	06 	02 02 	01. 	11 	Both 	24 months 	20 to 28 Yrs.  1.3  SC'ST/OBC candiA ates can apply against If 
1 4.Pysotherapist 	- 	1400-2300/- 	- 	-- 	01 	- 	- 	. 	.. 	 Both 	/ 	18to2SYrs. caauates. OILJ/ST/OBC candidat 	need ap . 

15.Staff Nurse 	 1400-2600/ 1 	- 	 13 	04 02 	07. 	26 	Both 	. 	-/. 	2Oto35Yrs.. onjv 
16 Pharmasist 	 13502200/ 	- 	 04 	01 01 	01 	07 	Both. 	- 	201o30 ire. 
17.LabAsstt 	- 	. 	976-1540/- 	- 	 cn--oi 	- . 	02 	-BOth 	: - 	,1928Yrs. 2. AGEL11441T.. 	

- 	:- - 

38 App Mechanics 	1400 2300/ 	Ba 1320/ 	04 	02 01 	01 	08 	Both 	24 months 	18 to 28 Yrs. 
- 

2 1 The ge will be recned as on 01 06- 96 The ko 
By5 years for SCJSI'candidates and by' 

19 TrDeputyShed 	'2000-3200! 	Rs.2000/ 	- 	-01 - 	- 	01 	Both 	12xnonts By 	years or 	riafide displaced Go1, 
Supdt (Elect/DSL) 

 

20 Appr. Mechaiucs 	1400 2300/ 	Ba. 1320' 	')4 	01 02 	01 - 08 	Both 	24 months 	18 to 28 
By 10 years in case of physically handica 

'1 Upto the age 40 years for 'RESER 1STS 	' 
(DSLIMech) 	 • 

21 Appr. Tram Exanuner 	1320-1350/ 	Re. 1320/ 	06 	03 01 	02 	12 	Both 	24 	the 	18 to 28 Ye. - 	(e) Upto the extent of service rendered by Grt.. 

22 Tr.  Astt 	 1200 2040/ I Ba 1200/ 	01 	01 	- 	02 - 	Both 	12 months 	l8to2SYrs. 	- Labours/substitutes provided that the 
Drait,-nan(mech.) 	 I' 	... 	 . (contmuouSorbroken)subjecttothecorl 

23 Draftsman (Mecli) 	1400 2300/ 	Ba. 1200/ 	02 1- 01 	- 	03 	Both 24 monthf 18 tO 23 

24 Appr.  Junior Chemical. 	1320 2040/ 	Rs.13201 	02 	- - 	01 	03 	Both 12 months 	18to25Yrs. 
'' Admmistrat 	 ' 	 t- 	- 0 iceso 	ieuwayorJ 3  

twe soiieties and Institutes upto 5 yeal 
&MetaflurgicalAsatt 	 - 	 .. upper ageb itof 35 yea swhicheer is 

2 	Tr Cheruca) 	'- 	 14002300' 	Rs 1400/ 	02 	01 -- 	03 	Both 	12 months 22i0Yl. 
(i) Upper age limit in case of widows drorc 	- 

& Mcu.allurgical AsstL 
26 Ir Deputy Shop 	2000 3200/ 	Re. 2000/ 	01 	01 01 	- 	03 	Boh 	12 nionths 	20 to 30 Yrs. their husband but not rtamed shall b? 

- 	.uptd.(Workshop) 	 . 	 - 	. 	 . 	 . 	- 	... 	. 	-. 	. 	. 	- 	 - 
(g) Uptomaximtmageof45 	aisforrepatr 	- 

. 	toindia on or after 1st June 1953 and 1! 27 Appr. Mechanics 	14002300/. 	Ba. 3320/- 	05 	02 01 	02 - 	10 	Both 	24 months 	18 to 28 Yra. 

i- dish2 on or after 
[_ oi 

29 Hindi A&stt Gr II 	1400 2300/ 	- 	 01 	- - 
3.1 Candidates should a'ply in their o - 1' -''cii 

01,. 	02 	Both 	 18 
'.i9,s.tha 	1RtnV.-. j 	. 

ul 
- 	 " 	---5-..---- 	 -- 	.-- -.- 	 -. ----_--..;_ 	-•- - 	 - 
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$1orLP students 	boys creates ; 
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FromOurCorrspndent- Bongaigaou town as per Land Sarkrconict"dAbduRahrnan 	 Frori OurCorre 

; 	BONGAGAON, ;Jurte 18.SA Revenue Re-issessiicnt Act, of Mthiakoeha village under 	DLLLU.k\JW1e jg -The 

.- 

neeEirtg 	the Bongaigaon -1936. Peoplewho want tosubrnk - Manikpur Police Stacion .to 	
i n  bttVCfl th}rtee 	id fi'e 

	

rJ)st.ncDeeIopnient Comirittee ' objections to theenhancen'et of 	undergo rigorous imprisonrer c. 	
Of bu1iian and at diJT'r.n tIrie d 

	

held on 16n :  10. • The ,• 'and revenue may do so within 	for sevcnyeaj-s and to pay a fine 	quite a enatjon in the oil 

; meetm discussed the impIel . 	 weeks from. the date of of Rs 50,000 o ltn default to 	Mtogetru boy, all stude 

.iientatjo
,
n of :apecial health 	publication of rifixation notili- 	undergo further rigorous tm- 	ofthe 1ocaiit, were rorted missi ' 

check-up programme'tor pri- cation in the.kssam Gazette 1 stys prisonment for two years under . 
thC were tntccd and resctd by 

m• ary school tüdc-nts .in the.anofliciatpress rIea.c. , 	 Section447oflPClorrntirdering 	Ai 	• • b 
listriçt -and asked the Joint 	: Lwyc& reoennnent : ilie . Kanteswar Das of ., the same - educatiozul1tit: part zns. gu 

	H 

. . Director of Health Services to 	Bongaigaon Lthvyers' Assoda- 	village. 	• 	 '- 	 ' 	 - 	 . 	

UtOflbS ofDuliaJ 	• 

	

.- 

prepare a plan to cover a ll  the.. tion opposed the move to 	'Thc accused Abdul. Rahn'an 	Junet 	
omer in cl'argc. 

stude'ts oç963LPschpols in the 1transfer the ctses under PaiJi ay;  attacked lCinte ar 	hde 	p e nilon o' !urther oceur:nuuf 
:?&.3tfleL 	 -s'—'– 	

q -: pIuihiitg n £J;eJieIt.L...Qr  

	

Adoreu g the meeLrng the SIOfl) Act .Motor Accidcrt Febru try 27 iuo wi 	u 	 ' 

Deputy 'Comrnisioner, ..Aftab Camis %VorkrnenCoinper.saton The injured Kinteswar dzd on 	
extremgt .utfltth the rcce 

khrn9 tequested the heads ?fAct Consumer - Forum etc to -liis way to thehuspital. 	. 	
susPcted that some drug trafflck s 

	

-. 

.ariojs development ' depnrC Cuwahau A rsoIution was 	Sri R N Das Pub! c Pwsecutor 	
these adolescent boy's to carr 

	

:ent o sgbmt fiture plan of , adopted to this effect in a ap,xared tr the State wh Ic Sri 	The police admin!strauon has t 
aUon to develop the district .'. meeting of the Association hcd -- M Mahrnud advocate defended 	and gu&'-dans to be alett to keep i • 4 

-with locally available resources.. . 	June 7 under the president- . -tccused. 	• • 	
. • 	. their adolescent children and to p 

	

. 

: 
The meeung also decided to ,.;ship of Sri Gopal Chandra Das. 	 • 	 fj 4 	they  g out  for private tuition a1tc 

-. 
utiLse thewaterresou:ces 	

..

stal 

of Bonaigan Polytechn1c for 	ing the diificuIts and financial .. 	' 	Y A St3If Reporter 	f 	g 

theeneñtoftheyouth.. 	
. 	. implications fur. the litigant 	 June I8—Th 	. 

T1soltmtsatngbo 

La:-d rvente : The State 	public. 	- 	- 	
failure of the N  F.  Rai1wa 	UaalMoor*nCheda(15)C 

&werirne C has decided to 	Convicted for n.urder The 	uthor3t1es to appomt any oftie 	Cl i IX, Ganish Ch Gogoi (14) Cl: 

'hance Land . revenues ,f Sesjon Judge, &ngaigaon, M M 	 candidats in th 	Cl•S5 VT! and Ratiil Go.goi (14) CIa. 

- 	
t 	 , Qost of Stenogranhei even after 	 . 

-.- . 	.' 	•• . 	.' 	 .- 	 . 	- 	1x.-.moñths from the date oht'  

Workshop on bamboo nnouncement of 
interview 	 ' 

- 	 . 	
resuitsjorthepurpose,hasbecn 

crp, preSeflTat.ofl 	more
wal 

- : 	
- - 	- 	 - 	 the indigenous people of job 	GU\VAHATI, june 18—Ike -vi. 

Fror- Our Corre.por d rt 	Narayan hal 	 St 

	

Ministroiate OPPo rtun i t l es in the EaUways by 	Certral 	m 	r ee.tn o' 	dt 

	

AZA.RA, June 1.8—A work- for Revenue ,iird Sericuiture rpme vested interest circles. 	.rthe Assarn Peopl&s lrcint held 

shcpontheiieccssityofbarnboo 	(hid). .. 	 . 	 ACCor'Jing to knowledgeab 	. 
.rccer.tly here at Kar;iBhaian 	Ir 

crops and its ireservation was 	O hrrnz stnad The l<am- • ources, the Railway Recruit..5 under the chairniannip of Sr 	c 

l'eld rece iti,- 	U c horti 	rup distr c co rmate'- of U e .11° t Boa d Ciwd'ati had / hoLr.in fe an Ce eral Secre 	ti-_._... 
cultural 1esearch Stat on, Kahi 	Assam Prc 	Correspordents ,..deckredtengereral,twoeachol 4 tar 	of ASJC a d Y1LA ci 

rchi 	 Lnionstagedatn hourd-arna the Scheduled Caste Scheduled de'iand"J 	innediare with 	a 

	

Participa tag in th workshop on June 7 in front o the Circle ,1'ribc and 09C category cardt 	draa1 crAnny OpLratlon in the 	p' - 

as chief guest. - Dr Alok 	Offce of Paiasbq i in protest 1. aies, e 1 igblc for the post of .,, tae says a p -ess -t'ieas 

JLrago'uiln of Gauhati Onier 	ag'unst the k.flings of Parag K 	Stenogr.ipher through a news 	1" e me.1u'g ateidd by all 	..c 
sit) explrjne4t}Seslgni9canLeor DaL , 	Ecc itne Editor of papr noufic4tior on Deceinb1 thehwl) e'eccd P.A-sofASDC 	l.o 

bam600 use 	., 	- 	 ,Asoniya Pratidn P4bitra sara r2 1995 Most of these job i sand rep senL' ies of other 

Hestateci that bamboo is also 	an Chuti,D1,akS.irga.i2nd seekerswerelocal)ouths- 	eo".sitnts r - t> Atitonom 

descrbed as green gold aid Mani¼ Deori. 	 Bt.t, despi.e the-e being sort-c 	Dena'd String 	Fort.m - 

`rinber o(ttie poor people. 	SouthKariruj 	Club, ;acancies against thejoss, th 	(ADSF) Mising Mag Keba 

Dr Bipin Khangia, Associat tSouth Kainrup New Wrcrs atid 	F Uaiiway authurfties have I (MMK) i'nd Cii(M.L), Llb'ra- 	Ct
P. 

r'roessá: of. 	ir,vnTlath Ati 	 I.ssoci'.1ion, D:ai. 	been allegedly showing t' 	icn. 	 ... 

'lturtJ Gaiiege arid Sri flet,i 	Luitpa:iyn Di, Arn 	ri - ntert to abst,r any of t. - 

er.dhsb Earuah, District Ag.ri 	Saagha and DakiUn Kiiup 	lced canditia.es, o& zh,  

CUl:Urai Omcar cilso attended Lasetan Par:had tdso sat or. 	 ef kF?' and a 	iop:el APFS 	Cr 

terL -'op 	 Stynda Sarma und 01 'c i " 'ss 	P 

Dr Kharrgia expia.ineo tne 	I tie ian;rup dtstrtc corn:nl- 	 pr'efl. 	 d. 

iechi:.içues and utilisatlun of etee of A'CL' inter aebimtted a 	IflYflOflai avvard 	The r ein de:rbed renet- s 

lnhoo crags in the . fold of tr.emornndunn to the cotr.petr.1 	Cl 	II ATI Jec 1 8 	Ti. 	ed Ar:ny Operations in the $tat 	rn ..- 

rn is 	Drasa1LaKr Ch ia 	.. 	 1 ii 	 e 	 in 	arn 	n 	L1A 	k 

b 	a 	irn Agr citt 	... s 	tu tlt 	jLr 	Ins tu tot o 	ii i tt. $ In 	
problem a rest 	ortunte 	Li 

- 	 - 	 '.- ,-',,----•,. •.: . 	' :.: 	• 	'- .'. 	
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Inc ussam iwune. Sunday. iej,tember 8.1996 

RAILWAY  
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mm,GVWmATT 

.
RAJLWAY RECRUITMENT 

• 	BOARD: (]tJWAHATI. : 

NO. RRB/G/4 1190 
' Date :05.9.96. 

N(Jf ICE 
Sub : Cancellation of Recruit 
ment .panels of Stenographer 
(English) in ecale.lts. 1200-
2040!- under Category No.7 of 
Employment Notice No. 1/95 
dl. 26.4.95 and Ctaft Teacher .  
(Bengali MedIum) in scale. 
Ra. 1400-2600/ under Cat 
No. 6 of EMployment Notice 
No.3/94 dl 19.12.94. 

Railway Board vide their 
Iettera No. 98/E/(HRIJ)/2r)/12 
dtd. 7.8.96 and 96/F1 (RRll)I 
25/13 dl. 21.8.96 have 
cancelled the Recruitment 
panels of Stenographer 
(Engllsh) and Craft Teacher 
(BM) mentIoned on the above 
8ubject due to various Irregu 
larities.lIencethe Recruitment 
panels of stenographer 

(English) and Craft Teacher 

(BM) stand cancelled. 
(13. Kalita), 
Chairman 

Railway Recruitment Board, 
Guahatl. 

RN/1328/l.. 

.1 
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rTRfiL ADMINISTRATIVE TRIBUNAL 

GUWAI-fATI BENCH 

1t16 of the case : 	0.A.No. / 
	

of 1996. 

ShriPabitra Kuniar K3kati 	... Applic.nt. 

• _Versus 

	

0 	
Union of India & Ors. ...Respondents. 

An. application under Sec.19 of. the A.T. Act, 1985 
INDEX 

Description of annexures Page$1.]0. 

	

1 	 Application 	 1 to 8 

	

2. 	
Vërification 	 9 

	

J4__,'• 3. 	 Anxiexure A.I 
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• 	 1. 	PARTICULARS OF THE 	 : 

Shri Pab it ra Kurriar Kakat 1, 
S/o. Shri R.tan 	.icakati, 
Barnum Bori, Djt.Morigaon, 
via Raha, Assarn. 

2, 	PARTICUL ABS OF THE RESPONDEWt'S : 

1.. Union of India represented by 
The Secretary to the Govt. of India, 
Ministry of Railways, 
New Delhi, 

2. The .Generalianager(P), 
N.F.Railway, iia1igaon, 
Guwahati-li. 

3; The Chirmn, 
• . 	

. 	 iai1way Recruitment Board, 
• 	

. 	 Guwahati-1. 

4. The Iember Secretary, 
• 	 •. 	Railway Recruitment Board, 

Guwahat 1-1. 

PARTICULARS OF T1Th ORDERS AGAINST !LICH THIS 
APPLILATION IS DADE 

1. 	This application is made for implementation 

• 	 • . 	 : 	 of the recommendation of the selected candidates for 

appointment as Stenographer (English) at the sce of 

pay rS.1200_2040 vide employment notice Io.1/95 - Category .  

7 (Axmexure A-Ill). 

• 	 S 	 . 	 . 	 .• 	
. a 

ii. 	Restraining the respondents from coieting 

the process of employment 1iotice No.1/96 Category .1 

(Axmexure A.-VIII). 

JURISDICTION : 

The appli cnt declare that the s ubj e c 

matter against which he want redressal is within the 

jurisdiction of the Tribunal. 

Contd..... 

- 
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5. 	LIMITATION : 

The applicant further deciare.that the 

application is within the limitation prescribed under 

Section 21 of the Administrative Tribunal Act, 1985. 

- 6. 	FACTS OF THE CASE : 

6.1. That the applicant is a  citizen of India 

nd assiich he is entitled toali the rights and privileges 

guaranteed under the Constitution of India. 

6.2. That the applicant has passed the Matriculation 

Examination in the year 1980 and passed the Pre-University 

examination and has also obtained diploma in typing and 

stenography. The testimonials are enclosed in this 

application and marked 'as Annexure A-I, A.I.1 and AII. 

6.3. 	That the Respondent No.3 made an advertisement 

for testing candidates for Stenographer in the scale 

of pay Ps.1200 - 2040 through The Assam Tribune and it 

was clearly written in the advertiement under clause 12 

of general instructions that the post o stenographers 

may be increased or decreased. 

6.4 	That the applicant in response to the ad'ertisement 

wade by the Respondents on 26.4.95, as appeared in The 

Assam Trthune had applied f' the post of stenographer. '  

The said advertisement runs as Employment Notice No.1/95 

category 7. 

A copy of the said advertisement is 

annexed herewith and marked as Annexure A_Ill. 

Contd..... 
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• 	 • 6.5 	That the applicant made application for 

• 

	

	 appointment as stenographer at the scJe of pay 

(s.1200 - 20 giving all particulars such as academic 

qualification, age proof certificate, Diploma certificate 

intyping and stenography etc. 

6.6 	That the respondents being satisfied with 

. the requirements of the candidature for the post of 

Stenographer as noted above called for written test 

fixing the date .s 27.8.95. 

A copy of the call letter is anm xed 

herewith and the same is arked, as 

An2aexureA-IV. 

6.7 
	

Tht as per c.l letter the epplicant appeared 

in the written test ,. did excellent in the examination 

and he came out successful in the test and accordingly 

there a: ter the applic::nt was ca1ed for speed test both 

typing and stenography and this was held on 4/5.11.95. 

A copy of the same call letter is, &nnexecl 

herewith and marked as AnnexureA-v. 

6.8 	That in the speed test the humble applicant 

did excellent and accordingly he was declared successful 

and thereafter the applicant was called for a viva-voce 
I 

test and in this test held on 8.11.95 he also became 

• 	successful and was selected by the Respondent No.3 and 

• 	 • 	 thereafter..... 
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thereafter recommended the name of the:applicant 

to Respondent No.2 for appointment. In view of increase 

of vacancy, the respondent rightly' arid v1idly 

recomm3nded the applicant alongwith 15 others for 

appointment. 

A copy of the said recommendation 

contatning the name of the 4pp1ic,nt 

alOngwith others are annexed herewith 

and same is marked as AnnexureA-VI. 

	

6.9 	That the written test, speed test and viva-voce 

test are conducted by Railway Recruitment Board headed 

by the Chairman which is an autonomous body like any 

other Railway Recruitment Board in the country. 

Moreover, one responsible officer was deputed to the 

selection bo;xd on behalf of the Bespondent No.1 & 2. 

• 	 6.10 	That the applicantTheg to state that 

as per advertisement dated 26.4.95, once the candidate 

• 	 is selected after going throigh all the stages/tests 

viz wrItten test, speed test and viva-voce test and 

when the name was recommended for appointment as - 

Stenographer, the respondent No,2 is duty bound to appoint 

the sppiicant. 

	

• 6.11 	That the applicant beg to .stte that 

though finalIist of 16 candidates including the name 

of the applicant i.e. Aimexure A-VI was recommended on 

9.11.95 to the Respondent No.2 for appointment, the 

Respondent No.2... 

7L4A 



• 	

( 

Respondent No.2 did take no action on it and the 

applicant was at a loss of having not received the 

• 	appointment le.tter. Even this regentaent/jnactjon. of Peg 
pondent 16.2 was echoed & reeehoed in newø papers Copy 
euclo ed , 

	

6.12 	That the applicant made representation to 

the Respondent No.2 dv.ted 10.6.96 requesting him to 

make appointment of the applicant. 

A copy of the representation is vnnexed 

herewith and marked as Annexure A-Vu. 

	

• 6.13 	That while the applicant was anxiously 

waiting for the appointment letter he was surprised to 

see the. advertisement NotIce 'ITo.1/96 dated 20.5.96 where 

the respondents wanted to test 8 candidates for the post 

of stenographer. This advertisement appeared In local 

news papers including notice board and runs as Category Noi 

Having seen the ..dvertisement, the anxiety of the applicant 

was multiplied and again he approached the respondents 

and no response at all was there from the respondents. 

The applicant believes that some fOul play may take 

place in view of the advertisement. No.1/96 dated p 20.5.96. 

A copy of the advertisement Notice 

'No.1/96 is annexed herewith and marked as 

A2mexure A- VIII. 

• 	 In this connection, the applicant beg to state 

that alongwith him there are 15 other candidates also 

duly recommended f or appointment to the post of steno-

grhers and while none of the rrecommended  candidates 
/ 

is .. 
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is appointed, publication of another advertisement is 

• 

	

	creating suspicion In this connection, the applicant 

further beg to state that there was another Employment 

• 

	

	Notice No.2/95. Categoiy No.1, where 21 candidptes were 

reómniended for appointment of office clerk in the scde 

of pay Rs9.50 - 1500 and all the candidates were appointed 

though they were appeared in the tests subsequent to the 

applicnt. 

6.14. 	That the applicant beg to st&te that the 

selection of the applicant is valid only upto one year 

as per existing rule of therespondehts. 

7. 	d R0UNDS 

7.1 	For that the appliccnt is going to be over 

aged and in case the applicant does not get the appointment 

immediately, he will be barred for appointment in any 

other departments. 

7.2 	For that in view of the selection as per 

Annexure A-VI, the applicant ws sure that he viouad 

be appointed soon under the respondents and as such he 

did not make any attept for appointment in any ot her 

deptrtment. 	 • 

7.3 	Forthat the injustice will be.doneto him 

if th.mmediate appointment letter is not issued. l4oreover, 

• 	 •i.ongwith ...... .. 

&4tø1 
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alongwith the applicant, the whole family will suffer 

• 	 very adversely. 

7.4 	For that the advertisement No.1/96 as referred 

in Annexure A-VIII is ill-conceived, confusing, conflic-

ting, ôontradictozy, inharmoneous and acting upon it 

will be ftlegl and incalled for and the applicant 

firmly believes that this Hon'ble Triburial will direct th 

respondent No.2 to implement the recommendation of 

Respondent No. g  and 4 (Annexure A-VI) and in the event 

of non-issuing such.di'ection, the applicant will, be 

deprived of the right of appointment conferred upon 

him after the selection. 	.. 

8. 	RELIEFS SOUGHT FOR :. 

In view of thefacts and circumstances 

of the case the applicant prays for the following reliefs :-

i • 	 That the applicant may be appointed with 

immediate effect with a direction to give seniority 

from the date of recommendation fOr appointment i.e. 

dated 9.31.95. 

ii. 	 Th-t the respondents, may be directed not 

to implement the advertisement 1 ,10.1/96 (Annexure A_VIII) 

till the applicant is' appointed. 

Any other relief/reliefs as this Hon'ble 

Tribunal considers fit and proper. 

Contd.... 
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INTERIM RELIEF PRAYED FOR : 

• That during pendency of the disposal of 

• 

	

	 the aipiict1on, direction may be issued to the Respon- 

dents to appoint the applicant with immediate effect. 

ii. 	 That the respondents mty be directed not 

to appoint stenographer against advertisement 1:,.to.1/96 

till applicant is appointed. 

WHETIBR ANY OTHER APPLICATION/PETITION FILED 
BEFORE  

The applicant beg to state th.zt he has 

not filed any other case epplication before any Court/ 

Tribunal. 

_ 	 11. 	RE1'1I DIED EXHAUSTED 

The applicnt beg to state that he has 

exiusted all the remedies and there is no other alter-

native but to approach this Hontble Tribunal for justice. 

PARTICULARS OF THE POSTAL ORDER : 

Postal Order No. b. 14 	I - 
Date : 	 • 

Issued by : 	• 

• 	 Paybl e • at : • 	 0. , 

An Index with particulars of enclosures is 

enclosed. 

PARTICULARS OF DOCUMENTS : 

As per Index. 	 - 
VERIFICATIONS...... 



VERIFICATION 

I, .Shri?abitra Kwr Kakt, oon of 

Shri Ratan h. Knkti, aged about 30 years, by. caste 

Kalita,by religion Hindu, resident of Village and 

P.O. Bamun Bori, via Raha, Dist. Marigaon, Assam 

do hereby solemnly affirm and verify that the statements 

nde in para I to 6 and 8.to 14 of the O.A. are true 

to my knowledge and •those inde in para 7 of the O.A. 

are true to my legal advice and I have not suppressed any 

material facts. 

AND I sign this Verification on this v4 day 

of 4.. tg( ,1996 at Guwaiati. 

'S 	 6?,;TOL Aaanar  
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SL. NO. 1 1 8 	 1 	PHONE NO. 235 
OFFICE OF THE PRINCIPAL. 	T 

Li 

	 Anaiidaram Dhekial Phookan College. 
NAGAON s ASSAM. 

ESTD-1959 

C 

70 

• certify  blat Sri / Xis 	 j 	J aJeF 

R011 C7, 2 / iuiy passed ble 9wo Year• ?reUniversity74r[Science) 

exanination, 19. as a 2e7u4ar-[ Private student of cA D. P. (9ollege 

and was placed in tfze Division 
- 

ie5 [N--er conduct and character • while in this colle ge were  yovdi 

PR1L <  

NAGAON a ASSAM. 	 A. D. P. College, Nagaon 
The 	 Assam 

I 4. 

	

( Y4 ~z'~ 
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UookNO A 	
Regd..lJndcr S. t. Act. XJ of jS60 

8 & 	 /. I 	 t 	 - 

V 	ASSAM TYK NILPD4CAO V 	10HAL TPAW ,~ !I_  
S. 	

S 

	

- 	 .' 

(Leading Co merclCl ec inical & Vocational. 1nstilttio 

Ul 

CERTIFIED that Sri/ 
has 	 institute 

Son I 	c-r / We 	 !/icz 	.. 	 tins 

during the scssionJ'. 	• .and .received a full course of Training in 	/ 

Typewratflg - StenograpbY  

ear Course). 

lie f 	successfully passed the FINAL EXAMINATLON hiving atLined the Speed j / 
r o 

words per minute and has 	been 	placed in 	 !.f 	Division. 	42 

He / 	thoroughly aquiréd the knowledge of using and taking 	 fywwriters 

/ 	Scs / Sccg 	 Mc ce (......................of differen(tL and modeL 

I consider him I lc quilified to be a TypistStenograPher  

eel 

L— L 
. 	

S 

ssam T 	 ccitors 

Dated 	 'J 	çr 7 	Q?i T_7rttc DLç1t4} 	Vc 1 	aciTi 'Ceitrt. 
/•__ '5 	'1 ' 	

Vec.bornl TrnitL (c:tzc 	- 	 c-.- 	-- - ..-.•.• 

4. 	
N 

Ndgaon 	
jcC4'm 
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WIY NOTICE 

F. 	 • RAILWRY RECRUITMENT BOARD: 
. 	 . 	 . 	

- 

Z. 	 UWAJEAfl 

R R GUWAHAT( 	 tM 1ti01, Rd, Guwahati -781001 

Date: 26495 
EMI'LOYMENT NOTICE NO. 111 95 

DATE OF PU1ThLCA1ION : 0:3,5, fIS 
C1OSE\GDAFF 9t6 q5 

Applica( ions arc invited in prescribed application form 
ht ainable from the important Railway Sl Otions or in a 
•tonnaenclosed herewith (to he neatly tywcl) in a standard 

size thick paper, only one side) for the fpllowing temporary 
posts Iitely to he permanent on the rtha_st Frontier 
Railway. Applications complete in 'all respects albn with 
r i q ured enclosures should he scOt to the Asistant Secretary 
Railwavl?CCriliLmentl-',oar(i,.StationR oa  ,ahati-7.8jQQ1; 

sa'rniie:erliflce of posting so as to reach the Board's 
oTice on orl<efore.17.30 hrs. of 0/6/95. The apphcauons can. 
also he dropped in the "Application Box" kept in the REB 
Office before 17.30 hrs of 9.6.95., EMPLOYMENT NOTICE NO. 
AND 
.&PPLI ES MUST CLEARLY BE WRITTEN ON THE TOP OFTHE 
COVER ENVELQPES 06§1TIVELY. r  
DEPARTMENT: MANAGING 'I' BRANCH: 

CATEGORY NO. 1 : ASSU. TEACHER GRADE -! 

(BOTANY) in scale' Rs 1640-2900/- for English! Bengali 
Medium Railway School. Temporary but likly to be made 
permanent. No. OF POST: 1 (UR). QUALIFICATION : IInd 
class Master's Degree in' Botany. (ii) University Degree!' 
Diploma in Ed ucation/ Teaching or Integratd t'o years post 

graduate course of Regiondl Colleges of Education of NCERT. 
(iii) Competence to teach through Englis and Bengali 
Medium. AGE: 20 to 40 years. 

CATEGORY NO. 2 : ASSTF. TEACHER,. GRADE. 1 
(PHYSICS) in scale Rs. 1640-2900/- for English! Bengali 
Medium Railway Higher Secondary School. Temporary but 
likely to be made permanent. NO OF POST : I (UR). 
QUALIFICATION : (i) II Class Master's Degree in Physics (ii) 
University Degree! Diploma in Education! Teaching. or 
Integrated two years poet Graduate course crF Rgor 

es  
through English and Bengali Medium. AGE: 20 to 40 Years. 

CATEGORY NO. 3 : ASSTF. TEACHER GRADE-Il 
(SCIENCE) in scale Rs 140.)-2600/- for Assamese Medium 
Railway School. Temporary but likely to be made permanent. 
NO OF POST: I (UR). QUALIFICATION : (i) lind class 
Bachelors Deg'ree with one of théfollowing group of subject. 
45' marks can be considered equivalent to lInd Class where 
there is no demarcation <if class in Bactelor's Dcg,r.ee. (i) 

i'Che'mistry and one subject out of Maths.! Botany! 
thlq Or (ii)Botany, Zoolo' and one subject out of 

llflysiR7, Chemistry. (2) University I')egr.: e! Diploma in 
Educatiun/ Teaching or 4 years integrated Degree course in 

. RegionaiColleges of Education of NCERT (3) Competence to 
• ', teach through Assamese Medium. AGE:20 to 40 'years. 

CATEGORY NO. 4 : ASSTI'. TEACHER, GRADE-I 
R(COMMERCE WITH 'SPECIAL PAPER BOOK-KEEPING & 

ACCQUNTANCY) in scale Rs 1640-2900/- for As.samese 
,Medium Rai1wy Higher Secondary School. Temporary but 
likely to he made permanent. NO. OF POST : 1 (ST). 

"QtIALIFICATION : IInd Class Master's Degree in commerce 
with special paper, l3ook-Kecping and Accountancy. (ii) 
University Degre/  

1 1 , 

(Li 

çolk'gts 	 ca of Edution of NCERT. (iii) Competence to teach 
throtigit As1ncsc Medium. AGE : 20 to 40 years. 

TEGORY NO. 5 : ASS'lT. TEACHER I YADEI 
((X)MMERUE WITH SPECIAL PAPER BANKI) \ç scale 
Us. I 64O2iJOo/. for Assaniese Medium Rafl Higher 
S'.'condary. School. 'I'einporary but likely to be made 
perinatient. NO OF POST : 1 (SC). QUALIFICATION :(i)lln(l 
Class Master's Degree in Commerce with special paper 
Banking. (ii) Univerity Degree/ Diploma in Education! 
Teaching. or lntcgiated two years Post Graduate course of 
Regional Colleges of Educatin ofNCERT. (iii) Competence to 
teah t:hrough Asathese Medium. AGE : 20 to 40 years. 

CATEGORY NO. 6': DEMONSTRATOR(PURESC!ENCE) in 
scale Us: 1400:2600! for English/Bengali Medium Railway 
School. 'l'eidpOraty but likely to be ade permanent. NO OF 
POST : 2 IlUR. i-SC)! QUALIFICATION : (i) [md Class 
liacla'lorsflegi-ee with Physics, Chemistryand one subject out 

• of Botany!  Zoolo'. 45% marks can beconsidered equivalent - 
to hod Class whei -ci there .is no demarcation of class in 
Bachelor's ',Degree. (ii) University Degree!. Diploma in 
'Education! Teaching 6r 4 years integrated Degree course in 
regional colleges of Education of NCERT. (iii) Competence to 

• teach tlitouglt English and Bengali Medium. AGE: 20 to 40 
years. I A. I

. 

Usl200i20404. NO OF POST: 10 (UR-5, SC-2, ST-2, OBC-1). 
tuALIplcA'rloN: Matricülate.SPEED :80 W.P.M. & 40 W.P.M. 
in Shorthand and type-writh'g respectively. Knowledge of 
Hindi Stenography is an additional Qualification and will be 
given ircferene AGE: 18 to 30 years. 
DEPARTMENT: MEDICAL: • ' 	. 	- 

CATEGORY NO. 8:STAFFNURSE in scale Rs. 1400-2600/-. 
NO. OF POST :.14(UR-8, ST-2, OBC-4). QUALIFICATION : The 
candidates must have passed Matriculation or its equivalent 
examination and possess a certificate as Registered Nurse and 
Midwife havingpassed the three years course in General 
Nursing and six months course in Midwifery from a School of 
Nursing or other Institution recognised by the Indian Nursing 
Council or B.Sc Nui'sing. Candidates passing B.Sc (Nursing) 
will be given two advance in'crements on the merit of each 
candidate uider the sanction of competent authority. On 
selection, their names must be borne in the Indian State 
Medical Register. They must b able to speak in English, Hindi; 
Assaniese or Bengali. AGE: Between 20 to 35 years with 5 
years relaxation for SC ,S'i' candidates. Both Male! Female 
candidates can apply. , U 

N.E:  
i:ppr . 	lh:t 	r 

corn m unities/ categories of candidates have been given by 2 
years besides the sage rela ation given In para-2. This 
relaxation is applicable for 2yeirs with effect from 15.7.94. 
- (ii) The Candidates must have acquired the essential 
qualifications as laid down'at the time of submission of 
application. CandIdates who have yet to appear at the 
examination and whose results are withheld or not declared 
are not eligible to apply. 	. 	- 	 • 
1. • GENERAL INsTRucTIoN:  
1.1 	ABBREVIATION USED SC - Schedule, Caste, ST - 

'Scheduled Tribe, •UR, - ,Un-Reservcd, OBC -' Other 
Backward Class, I.P.O,- Indian Postal Order, EXSM 
-Ex'-Serviceman PH-Physically handicapped. 

number of vacancies shown may be Increased or 
decreased. 	 • 	 . 
SC/ST/Ol3(Candidates can apply againstUn posth but 

— 	they, will' have to cdmpete with UR candidates: 
SC,frOBC candidates need apply strictly against 

- 	their resp.ictive vac'an'cles only. 
2.. 	AGELIMIT: V. 

2.1' 	Tlieage will be reckoned as on 1.5.95. Tle upper age 
limit is relaxable as under 
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C?LL LTT AD!jIT CIRD FOR THE WR1TT  EX11IWTIQN, CTGjy  NOTI CE NO 	11 	 LOMENT  
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To 
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This is ur all 
lett 	

ar for the 	 j
If written 

exalrtinatjQfl for the post of 
 1r4 SCQ1 Rs J_ Ufldr ±n,i 	 - 

Ct 	N 	- 'J%zti 

ZXiOUNAT 
on the N.F.R8jj 7  

DATE  

1-5 	 VENUS 
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Y 
Will not bcatted to this Written exanatn withour-thin cLl letter/jt meuj- 	

Card and do,s not itself give any eiu for 
2. OU 	

idat!1re hs been accepted Provisionally and is biect 
to rhe 	

fld i11lfjjrnt of a1 con0 lald do 
Is the ai 
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for dis3alific 
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60  
To 

• 	Your ftofl NUjber 16 1iT7.r' 
Youwiii not be 

admitted for tho $p cod Test & YivfraVoco Test ut thi s Cell Letter/jmjt Ctd,Th15 Call letter, 	
• 

	

diit Card however does not itlf give any entit-. 
	;. lCflleflt for selectj 	 • 

.&BCTION 
. 

	

FOR THE POST OF J 	ZN p p 	W' SCLB Rg, l2OQ-2O40/,c1TERY  

	

We 7,VNLER ELOYME 	 . 	

, f 1/95 ONTUNORMIL44ST FRONTIpj B14XLWgy, 	 '. •' ' 1, 	iith reference to your  abov0, in repon60 to the 	app1ictio   for the   post   mentioned 
  

aloyzont..NotjCO   ltd   nbove.,'you   are. •   hereby   ad vised to   attend   the   
Of(joo   of   Chij   Personnel 

O(fict/,4v-   [ oi   4Jj,9 at 9,30 hro, ced 
• 	 • 2. 	The  Viv""VOce Tt Of the SUccessful' Cafldidatcs' 	'eed 

• Test will be held an 
8.11,95 at Railway ecruitznen t Board,Guwahatj, 

Station 	
T 	LET 	FOR VIV .'VO TF T' Cancijd,,t08 	4 	ave 	e r.ros4 on 	o ot C.. 

nrd Of thfoi00 on 	6.11,95 afld tOocand1508 jiho wifl 
qualify in 

th0 speed test oi 80 wOrd per miuuto should appear for the Viv..Voc0 Tü&t on O.i1.95.ThorCfO 	your presenco may be 
requ1 	for wore 

than four days and you should come 
so prepnro • You should bring Your all Oz gIIIal CO1tiXicntes and iait.. 8het5 along with respective diplom6 Certiflcates(io hcrthand & Type) On th e day of VivVoce 	The 	Candidates also Uflst proflIce thjt Caste/Tribe 	 ot th 13C]oo1 Vivn'.Voco 4. 	RCciuO8t for PO8tpOfltt Of tho Late of Speed .test and Viva Vo0 te8t will not be considered and no abet0e test will be held. You 	

nlo directed to bring the 	 gin1 Call lettt for 
the Wr1tt 	 O'r test held on 27.8.95 4. 

• 	 •'• 

lPPZ'Oaohing 	
lrWa/uJ and orhiéojflt.djr:.tl ndirectiy by a candidat0 or ny bcdy on hi heh1f requesting10 

	

Qoflsideratjon for the reojthent will render a cai 
	liable 

tot dtaqu E1ufj j0fl  • 	
•: • 	• 	•• 	 • • 

	 •
• i 	?. The candjt05 can give 	 either in iflG 	

•

lih or IitncU. 
Or

YQ LthTI 

FO 

ty 	IN SECONL 	FI0 TN,) 	1)QI,Th &'a65 15 IATI- k4uthqrityt. 	
Bd' LtoO (NG 	•IA/l 	4t(. 23. 11.8a) You 	

fldy1d to ifloreaso the. speed 02 Si.rthand and ping to come out Successful 1n the cnmoo 
wCr5 6pe 	toot to be h1d on 4.l1.95. (2)Lot tic 	(.lreotcd 

I 	
to bring attested photostt copies of a.0 Cr1jj crtifj.. eato9 and Marksheets and other cert1Zjcpt 	..L; qith the 11gizjj at the tim of ViV-Ot,0 toot 11 

yOIL 	A.I. 	in , th0 speed test of 80 	rc pcmiz 	• 
+ • 	
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10 	 Date: 9-1-195 

NO TI C 

Sub: 13crujtntent selection for the post. 
of Jr.steno 	 jn 
scale Rs l200 OiO/_ under Employ 
mont Notice No.I/Q5 cctegoiy No 0 7 
and GM/p/ILctg Indent No.E/227/216/ 
ltJU1/2/jectt Pt.II dated 7,J95 

Wrjtto Test: 27_95 

	

of Speed 	Test 

D t 	
: O-11-95 ( for 80 

	

Date of Speed 	Test: 01 195 ( for. Go w.p.w.) 0 of Viva Vo 	Tost:08_1195 
Date of panel approvctl:0911_95 

The selection Bnayd I1011 the vjv;i voce 
test on 8.11 95 f (1 ttI}ecIi1jti;ient of Jr. Steno-
graplier (Ln) under Employment Notice No.1/95 
Cat.No.7 in Scale It . 1200-20 1:O/_ 	t4 has found 
10(u1_1o,s21sT21D2) can'UdnteA suitable for 
the said post and their names arc recouended to 
G//N.F.Uailwciy/If3jg0fl 	n OW;Efl OF H1lT.. 

S. 	Roll No, 	 niue of candidate 
. 810704 	Anal1 Dej 
810786 	A1 ChakravorLy 
810793 	Mrityunjoy Gho}i 

	

1, 	 810018 	Debasisli iocdhur 
810589 	ilupak Chakrayory - 

. 	810777 	Prac1p Kr, Sarkor 
IM - 

	

80 	810767 	Kaala Dea 

	

9.. 	810794 	Pahitra Kr; Ka]catj 
10. 	8 10759 	Satyanaraym Goswa;nj 

AGAINST S. C.VAC/dccy 

820123 	T Krishna Das 820246 	Sanjoy Kr. RI 

AGAINST S.T4 VACjUCy\ 

	

1. 	830077 	flljay Cla. liaro 

	

. 2.- 	830103 	]3incy Kr.)airny 

AGnJ.Ns'p 0 .)3 C. VACANCy 
840025 	San tosh Kuinar 
840052 	l'nnkaj Jyoti 	s 

- 

OP/tpAS/M?j)/Gjfy
0inip 	 L m 



i- ----- 	i 	
Vii 

H 
To 

I 
The Genera]. Manager 	. 	• 
N.F.Iaiiway, Mligaon. 

Sub: 	Appointment to the post of 'Jior 
- 	 Stenographer' in pay aóale of *1200-'2040 

per.montfl 

Sir,. 

We Itumbly beg to bring to your hind notice that 

our naea were iecoamended by the 1ailway RecruitNent 
:Bbard/Gw1ati fø r appointment to thie poet. of 'Junior 
Stenorapher' (Engli1t) in scale of pay Rg.1200.'200/-
p.ai. as published in,. 'The Assaw.Tribune' dted 12.12.95 
and Eiployent. Lewg' dated. 23..12.95 eta.. 

Sir1 we are eagerly waiting, for a forai 
appoiutiient letter since December ' 95. We sbalL dieem 

it favourable of your kindly iook into the matter and 
arrange to issue the appointment letter at thie earliest.- 

Thanking you,.. 

Yours fal. tbfu].]y, 

Dated 10..6.96 	 . 	Sd/ 
(Pabitra Kr.lcakatj) 

Selected candidate for Steg'aphe1i 

IrS) 
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I 	H 

Categ&ry No. 26: BE (Mechanic )\ k 
Category No. 27 	 M Diploma in e h,'fn 'reering. 
Category No. 28 : Degree in Mec ' aI/Electric 
College. - 
Category No. 29 : BA with Hindi as elective subj4 -
grduate with English as a subject plus a degree ort:. 
standard of BA (Hons) in English and a degree ot 
Category No. 30: Diploma in Civil or Mechanical 
qualification of Diploma in Civil Engineering becom - 
them. - 
Category No. 31: Degree in Civil Engineering. 

!Category No. 32 : (10+2) with science and Maths. 
Engineering also be eligible. 
Category No.33: Minimum IT! certificate in Dr"(ts. 
India, NCVI') in Civil Engg. from recognised Instit 
duration. Civil Engg. Diploma holders and holders 
Institution will also be eligible. 	 . 

- category No. 34 : Matric plus 3 yrs. diploma In Cl 
recognised colleges. 	, 	' 
Category No. 35: Degree in Civil Engg. Departrncr: 
Category No. 36: Degree in Civil Engineering Dep 

ig,fiLegory No. 37: University degret, preference bi 
Honour's & Master Degree. The candidate should 
minute_in CngILshr 25 wordper minute in' Hi.' 
prescribed educatinal -qualification. 
Category'No. 38: (i) Und cinss Master's 	 ill  
University Degree'/Diploma in Education/Teach'u 

- course of Regional Colleges of education of N.C.E.R. - 
--medium.  

Category No.39 : (i) 11 ad class Bachelors Degree r 

Botany/Zoolor. 45% marks can be considered 
demarcation of class in Bachelors Degree. (ii) Univ 
OR 4 years integrated Degree course in regio 
Competence to teach through English and Bengali 
N.B. : (i) A GENERAL RELAXATION IN UPP. 

- CATEGORIES OF CANDIDATES HAVE 
- -- RELAXATION GIVEN IN PARA-2. THIS' 

- 	W1TtI EFFECF FROM 4/8/95..' 
N.B. : (ii) .THE CANI)IDATES MUST HAVE ACQUI - 

- , LAID DOWN AT THE TIME OF SUBM1 
HAVE YET TO APPEAR AT THE 

- WITHHELD OR NOT DECLARED ARE 
1. GENERAL LNSTRUCI1ON 
1.1 ABEVIAT1ON 'SEfl: 

- 	- S(:-Schr,duled 	 -uit-i T'Ib,, L 
- -' I.P.O. =Indian Postal Order, 	' 
- 1.2 The number of vacancies shown may be incre 
1.3 SC/ST/OBC candidates can apply against U} 

candidates. SC/ST/OBC candidates need ap. 
' 	only. 

'2.AGELrMrr 
2.1 The ge will be reckoned as on 01-06-96. The 

By 5 years for SC/ST candidates and by 
- 	(b) By 5 years for I3onaflde displaced G1 

- (c) By 10 years in -case of physially handica 
'(ci) Upto the age 40 years for "RESERVI$TS' 

-. (e) Upto the extent of service rendered by Gr r  
Labour's/substItutes provided that the 

- (continuous or-broken) subject to the coni - 
Administrative offices of the Railway orge, 

- 	tjve societies and Institutes upto 5 years 
upper age limit of 35 years whichevers 

- - (f) Upper age limit in case of widows, divorcec  
their husband but not remarried shall b 

(g) Upto maximum age of 45 years for repatr 
• to India on or after lstJune 1963 and 1. 

Pakistan (Now Bangladesh) on drafter I 
HOW TO APPLY 

3.1 Candidates should apply in their own handy 
nen (not in nnc1) on q'1 a,zaJii-v nlnin wh" 

rRAILWAY NOTCE1j] 

- 	 . 	- 

g A A GttwA.4AT( 

RAILWAY RECKUIThIENT BOARD: GUWARATI 
EMPLOYMENT NIC9., 1/9 

STATIONJOAD, GUWAUATI-781001 
LbATED : 20/05196 

A1E307i/9(l 
Applications are invited in pr7escClbedformsobtainaerOm any important Railway Station 

,rãn proforma application given twlow (to be neatly typed in using one side only in a standard size 
hick papr) fort the following tempor*ry posts, Likely to be permanent, in the Northeast Frontier 
Lailway applications complete in all respects along with required enclosures should be seht to the. 

:SS1SFANT SE RETARY RAILWAY RECRUITMENT BOARD STATIO. R AD GUWAHATI-
£IL OlASSAM under certificate of posting so as to reach the I3oardsoffice on or before 17.30 hrs. 

10677The applications can also be dropped in the "Application Box" kept in the RRB Office 
before 17-30 hrs. of 30/06/96, 	 - 
EMIWYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE.CANDIDATE APPLIES 

UST CLEARLY BEWRITrEN ON THE TOP OF THE COVER NVELOPES POSITIVELY: 

3. 	Appr. Signal Inspector! 
Sig/Gr,-1l - '  

1409-2300/- Es. 1320/- 
- 

07 	02 04 	'Of'- 	14 	- Both 	24 months 

Gr.-1l 	' ,t 	• . 
 

4. 	Appr,TeleCornmUfli- - 1400-2300/-. Ps. 13201- 07'-02 02' 02 13 Both 24 months 

cation lnspector/Gr.-1I, - 	1350I - 	. 	, 	- 
5-Appr. Tele Communica- 950-15001- 	Es. 950/- 08 03 06 06 23 Both 	12 months 

tion Maint,ainer/Gr,-II1 • '- 
6 	Ti-, Asstt, Draftsman -' - 1200-2040/ 	Rs, 1200/- - 04 	01 01 	01 07 Both' 12 months 

(S&T)  
7. Ti-, Electric Foreman! 2000-32007- Es. 2000/- •0i 	0t".:. 	- 02 Both 	12 months 

STA,/t)eputy Shop Supdt.  
S. Appr. Mechanics (Elect)' 1400-2300/- K' 1400/- 09' 05 01 	03 - 18 Both 	24 months 

9, TrMsttDraftsman ,1200-2040J- 	its. 1200/- 03' 01 01 	01 06 Both 	12months 

.TDrartsntin (Eft) , YJ.2&)0/ 	4ii0/- . 	, 	01 	- 	- 01 Dth 	24 

head Draftsman 	- 11300-2660/- Es. 16001- 01 - - -' 01 Both 	12 mouths' 

(Elect.) 	 , - • 
12.TrtLffic Apprentice 1400-1440/- 	Es. 1400/- 06 	02 01 02 11 Both ,24rnonths. 20to28Yrs, 

13.Cornmem'cialApprentice 1400-14401- Ps. 1400/i 06 02 02 01 11 Both 24 months 20 'o28Yrs. 

14. P1>5iotherapist 	- - 1400-2300/- 	- 	-- 01 - ,- - 	'01 Both - / 18 to 28 Yrs. 

15. Staff Nurse 	, 	- 1400-2600/- 	- .13 	04 02 07 26 - Both -.j 20 to 35 Yrs. 

16,Pharmasist 	-' .  1350-2200/- 	- 	' 04 	01 01 01 	-- 07 Both -l. 2Oto30Yrs. 

17. Lab Asstt. 	 . 975-1540/- 	- 	- (1? - - 	01 - . 02 - Both 19 tci 28 Yrs. 

12.App:Mechanics 1400-23001- Rs.'1320/- 04 	02 01 01 . 08 Both 24months 18to28Yrs. - 
- 	Elect/DSL' 	: ' 	- 	- - - 	.' -. 	. 	- - . 	\ 	. 

.19,Tr,DeputyShed...-. 
. 

• 2000-3200/- Rs.2000/- ,- '-01 - -. 01 Both 12m9nths 20to30Yrs. 

Supdt (Elect/DSL)-.  
2b. Appr. Mechanics 	' 	- 1400-23001- Es. 1320/- 04 . 01 02 	01 	'05 Both 24 months 18 to 28

-

1173. - 
(JSL/Mech)' 	- 	- •- 	.. - 	' - 	. ''-, -' ;' 	- , . . •. 	- 

21. Appr. Tram Examiner 1320-1350/-- Es. 1320/- 06 ;03 01 	'02 	" 12 'Both 24 months iSto 28 Yrs. - 
-22.ThAsstt. ', . 	1200-2040/-" Es. 1200/-" 01 	- 01- - 	02 Both 12months18to28YrS. 

Draftsman (Mecr) - 	' ,23. 1400-23001- Ps. 1200/- 
Draftsman (mech.).  

-0.2 	- 01 	-, 	03 Both 24 months 18 to 28 Yr's. 

24.Appr,JuniorChernlcal. - 	1320-2040/- 	P_s.,13201- 02 	-- 	01 	03 Both 12months 18to25Yrs. - 

& Metallurgical Asstt.-. ' '- 	. 	:' 	 ' •' 
12 Botb' months 

•  
22 to 30 Yl's. 25,Th Chemical 	a' 	, 1400-23001- 	Es, 1400/-" 02 	01 - - - 	03- 

& Metta1luricaI Asstt. * . 	- 	' 	, -: 	
' 	. 	' 	. 	' 	. 

26. Tr,.Deputy Shop 	. .'. 0D-3200f- Es. 2000/: 01 	01 01 	03' Both 12 months 20 to 30 Yr-s. 

Suptd. (Workshop)  - 
27 Appr, Mechanics At'O0'2300I . 	Es, 1320/- 05 	02,01 	02 ' 	10 Both 24 months 18 to 28 Yr's. 

25. -Appr. Chief Train 	4 
(Workshop)  

(tit)0Ii Es, 2000/- 02 	01 - 	- 	'03 - Both 12 months 20 to 30 Yr-s. 

Examiner 	.Y 
2f3.11ndi Azstt, Gr.-11 

' )>V' 
b1400.2300/- 	- 	' 

, 	- 
01. 	-- - 	pi,. -0,2 Both 

. - 
18 to 28 Yr's. 

, 

•-'-'i 	 •33 rarô9avs. 

CATEGORY 
NA?.IEOF 

, 	THEPOST 

SCALE 
OF PAY 

SrIPEND 	VAC NC ES 	SEX PERIOD 

DURING - 	. 	 OF 
2Ar?J1'?Jc TTR gj  lZr flW TOTAL. 	TRAINING 

• AGE 
AS 014 

01-06-98 
18 to 3QYr5'4 

18to 25 Yr's. 

18 to 25 Yrs. 

18 to 25 Yr's. 

18 to,25 Yrs. 

'20 to 30 Yrs. 

18 to 28 Yr's. 
18 to 25 Yrs. 

2A.' to 30 'r. 
'2oto30Yr.., 
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Missing of a, 
boys creates 

~PecRall faealith   

ftr LIP tudents 
From Our Correspondent 

I1ONGAIGAON, June 18—A 
meeting of the flongaigaon 
DistriCt Development Corntnittee 
vas held on June 10. The 
meeting discussed the imple-
mentation of special health 
heck-up programme for pri-

mary school •tudents -in the 
district- and asked the Joint 
Director of Health Services to 
prepare a plan to cover all the 
students of O63LPschpoisln th e 

• 	 lflL1 flL. 	 •fi - - 	 - 	 - 	 - 

Addressing the meeting the 
I)cputy Commissioner, Altab 
Ahmed zequested the heads of 
various development, depart-
merttsto submit future plan of 
action to dvelop the district 
with locally available resources, 

The meeting also decided to 
utilise- the water. resources 
available in the district. and the 
community 1)olytechnic scheme 

I3ongaigaon town as per Land 
Revenue Re-assessment ACt 1  
1936. People who wnv.r to submit 
objections to theenhancement of 
land revenue may do so within 
six weeks from the date of 
publication of rifiation notifi-
cation in the Assam Gazette, says 
an -official press release. 

Laycr reaentinent The 
Bongaigaon Lawyers' Associa-
tion opposed the move to 
transfer the cases under Railway 
Prouertea -_(Unl:wfut 
slon) Avt, Motor Acdnt 
Ciairns, Workmen Corn pensation 
Act, Consumer Forum etc to 
Guwahati. A resolution was 
adopted to this effect In a 
meeting of the Association hdd 
on June 1 under the president-
ship of Sri Gopul Chandra Dos. 
The meeting expressed resent-
ment at the move rade by the 
Government without consider- 

Sarkar convicted Abdul Rahrnan 
of Monakocha village under 
Manikpur Police Station to 
undergo rigorous imprisonment 
for seven years and to pay a flne 
of Rs 50,000 or -in defult to 
undergo further rigorous im-
prisonment for two years under 
Section 447 of IPC for murdering 
Kanteswar Das of - the same 
village. 

The accused Abdul Rahmn 
attacked Kanteswar 	while 
pkmghing - i.' •.the 	Id oi 
Febria-v 27, 1911i with a lathi. 
The injured Kanteswar died on 
his way to the hospital. 

Sri R N Das, Public Prosecutor 
appeared for the State while Sri 
M Mahmud, advocate defended 

accused. 

jft (fl 

rroin Our Correm 
DL'LLiUAN,juiie 18 - The ir' 

aged in between thirteen and 11fte 
of 1)uliajan and at different times d 
created quite a sensation in the oil 

Aitogethernixe boys, all studem 
of the locality, were reported missi 
three were traced and rescued by 

A large nuntber of parents, gun 
educational institutonbs of Duliaj 
convened by the offlver-in-charge o 
June 1 to discuss the sztuati4mn a: 
prevent ion of further occurence of 

The tinliop  hov d, -tiied , 	h 
any ex-trerniet otitfitla the rece, - 

suspected that son" drug trarncki 
lured these adolescent boys to can 

TI-c police administration has ii 
and guardians to be alert to keep i 
their adolescent children and to pt 
they go out for private tuition afte 

The O.C-ofDulhtjan poIice stat 
adequate steps have been Lalen t 

ko1;t1J hV,I 	 --- 

of l3oñgaigaon Polytechnic for lag the difficulties and financial - By A Staff Reporter 	• 

GUWAH.ATI, June 	is-mr. 
- 	• 	-- 

--The namesoftl!e missing boya 
the beneflt of the youth. implications 	fur, 	the 	litigant 

Jore 	of 	the 	N 	F 	naiiwaç 	l Class lX,MonoranJnnChet1a(l5) 
Lmd 	rs'eue 	:The State 

Government 	has 	decided 	to - 

- public., 	- 

Cor,victed for nmrder : The aithorities 10 appoint any of thê'.' Class 1X 1  Qnñesh Ch. Gogol (14) Cl 
Class \ H and Raul Gooi (14) CIa - 

enhance 	land 	revenues 	of Session Judge, Bonamgaon lit M 16 successful candidates in 
of Scenogaphei even post 	 afte' 

orkshop Ofl bamboo -  
six months from the date- of 
an-iouncment 	of 	mtervmev 4 

- 	 - 

rf_-ul ts , for the purp9se, has  b,'ecti N10thdiawa] ve ded by the 	oi ciouj circles  -- 	 - 

h e re as one more mu to aeprive - 

-- 	 - - 	- the indigenous 	people 'of jot GUWAHATI, 	June 	18—The 
- - 	From Our Correspondent Nurayan Kalitri Minister ofState - opportunities In the Railways by Central Cor.irnittce meeting of 

AZAI1A, iuite 18— A work- for 	Revenue 	and 	Sericulture - some vested interest circles. 	' 	 the A.ssam People's I-runt held 

sl1opon thcnecessityofbainboo (hid). 	- - According to knowledgeable 	- .recently hero at Karbi l3hawan 

crops and its preservation" was ,Dhcrrma ataad 	The Xarn- sources, 	the 	Railway Reci-uit uflder the chairmansnip of Sri 

held 	rectly 	at 	the 	Horti- rup district cor.mttee of ihe merit 	Board, 	Guwahati, 	had - Holiram Terang, General Secre- 

cultural Research Station,l(alii- Assarn 	Press 	Correspordents - dedaredtengenc-ral,twdeachof t4iry 	of 	ASOC 	arid 	MLA 

kuchi. -. Unionstagedatwo-hourdharna - tk 	-Scheduled Caste, Scheduled 	.' demanded 	immediate 	with- 

Participatingin the workshop on June 7 in front of the Circle Tribe and OPC category candi.- drawalofArmyOperation in the 

as 	chief 	• guest, 	Dr 	Alok - 'Office 	of Palasbarl 	in 	protest dates, eligible 	for 	the 	post 	of - State, says a press release. 	- 
- fluragohuin, of Cauhati Cniver- - against the killings of Parag Kr. Stenographer through a new- The meeting attended by all 

sity,explained Lhesigniflcanceof Dos, 	- 	Executive 	Editor 	of paper notification on December ' the newly elected MLAsofASDC 

- 	 . bam6uo use, 	- Asorniya Pi-atidin, Pahitra Nara- 12, 	1995. 	Most 	of 	these job and 	representatives 	(If 	other 
- 

He stated that ba.mboo is also yan Chuua. Dipak Sargiyari and seekers were local youths. 	. Constituents namely Autonomy 

described 	as 'green gold' and Mnnil< Deori 	 - - But, despite there being some Demand Struggling 	Furum 

't irnberof the poor people'. South Xamrup 	Press 	Club, . vacancies against the jiosts, the (ADSF) Mining Mirnag Kt'bang 

Dr Bipin ithangia, Associate South Kamrup New Writers and - N F Railwziy authorities have - (MMK) and 	CP1(M-L), Lihera- 

Professor - of, Riswanath - Agri- - Artists 	Association, 	Dakbala - been 	allegedly 	showing 	no tion 	discmesed 	the 	poii- 

cultural College and Sr 	Real- - Luitpariya Del, Azara Arnarjyoti- nterost to absorb any of 	th 	. tical 	situation 	of 	the State 

- ntadhab Baruah 	DisricJ\.Agri- Sangha 	and 	Dakhiii Knmrup , - selected candidates, allege th and the organisational position 

cultural Omeer4isuRfter.ded - Sasetan 	Parishad 	1so sat on yca fAPF and also adopted APF's 

the wbrkshop. 	jJ - 	
- dhrna. 	- 	 - 	- , 	. 	

' 

-' Satyendra Sa.rma stand on the buruini'. issues 

hr 	tthangiq,jxph -- 	 - 	 - The 	amrup olstrct conani present. - 

iechiniues 	ai 	utt', 	-: n 	of , Le 	of /tPCIJ inter submitted a menIonal award Th 	mecling described rent-tv- 

bamboo 	CrOPS 	In 	,i - 	field 	of netr,orandum to the coinpetr.t lj\',-',\}jA'l'l 	Itlit - 	18 
ed Army Operations in titeS'- 

industry Dr Basam a m(r Chakra autno itS dc-n nuu g udcquae 
Of 	II 

in 	1ie I aloe of solv og tt'L 	it k 

bu ts 	of 	Asnm 	tg'-iculturt. seeur't 	to 	t h(. 	Joul uilts Ins 	Iii 	o 	ii 	IIlicrs 	' I  

probini 	i..i 	ni.st 	un'o tun-tte 

iflivpr5%iV, 	the 	- 1 r -- .---, 	- ' a,,  -------- - "'': 
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BEFORE ZE QAL ADINI STRATIVE TRIBU1AL. \' ' 
GUWAJIATI BENW. 

'1s 	\cV 

INT}IEWTTEROP:- 

0. A. No. 151 of 199 6. 

y 	 Shri P.X. ICakati 	••. pp1jcont, 
• 	

v. 

- 	Union of India & Ors. 	... Respondents. 

AND 

IN THE MATTER OF :- 

Written Stotcuent for and on 

behalf of the respondents. 

The answering rcsponc1rits beg to state as follows :- 

That the answering respondents have gone through 

a copy of the application filed by the applicant and have 

understood the contents thereof. 

That save and except the statements which are 

specifically admitted here-in-below, other statements made 

in the applioat'ion are categorically denied. Further, the 

statements which arc not borne on zcords are also denied. 

That with regard to the statements made in 

paragraph 6.1 to 6.9 of the application, the answering 

resp ondents do not admit anythi.ng contrary to relevant 

records of the Case. 

Contd.,..2 
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That with regard to the statements made in 

paragraph 6.10 of the application, it is stated that the 

• 

	

	 respondent No. 2 2, i.e. General Manngor(P), N.P. Railway, 

Guhati, is not duty bound to appoint the applicant as 

recommended by the Railway Poeruithent Board. More 

apanelmcn -t does not give indefeasible right to b6 appoin-

ted. In this Connection, provision of Indian Railway 

Establishment Manual Vol. I (Revised Edit10 1989) Pan 

113 may be referred to which roads intor-a].ja - "Selection  

of a candidate by a Board or a Railway Administration 

is, however, no girantee of employment on the railway 

Which is subject to his qualifying in the proscribed 

inodiec4 exaainntion and to his being otherwise suitable 

for service under Governtnt." It was also made clear 
that 

to the applicant Z the selOcii0n of the candidate by 

the Railway Rocrtment Board does not confer any right 

on the candidates for the post through General Ifltuctj0 

No. 17 of .  the Employment Notice No. 1/9 5, against which 

the applicant made his application for the post of Junior 

Stenographer (g1jsh) in scale R. 1200-2040/-. 

That wish regard to the statements made in pnr-

graph 6.11 of the application, it is stated thnt the list 

of 16 candiO.atas including the name of the applicant 

was recommended on 9 • 11 • 95 to the respo Mont No • 2 for 

appointment. The respondent no. 2 in his turn whilo 

P.000soing the case for scrutiny of the bio-data and other 

Gontd. . . 
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documents etc. as required, received from the Railway 

Recruitment Board along with the list of 16 candidates, 

received coiaplairrs of maipractices and gross irregularities 

in the selection process. Confidential letter from the 

Chief Vigilance Officer, N.F. Railway, Maligaon, was received 

ad.visirig the respondent no. 2 to pond offeing letter of 

appointment. The letter of the Chief Vigilance  Officer, 

in fact, reads as under :- 

". .,As a number of conplints have been received 

lloging adoption of nalprnatices in the obovo 

recruitment and the same are under investigation, 

it is requested that no appointment letter for the 

post of Jr. Stonogapher (English) should be issued 

till a clearance is given by q Vigilanco .* 

T Ems, in view of above, respondcnt no. 2 rcfnined 

from takingfurther action for issuirg appointment letters 

to the applicant. Subsequently the respondent no. 2 received 

a letter from Railway Board, for cancolJing the recruitment 

rocoodings of Jr. tenoapher (English) due to nunoou 

irregularities detected by the Vigilance Deptt. Copy of 

the letter is annexed as ANNEXURE Ut/I. 

int with regard to the stntnont5 made in para- 

graph 6.12 of the aPplication, the answering respondents do 

not admit anything contrary to relevant records of the case. 

That with regard to the statements made in para- 
graph 6.13 of tito application, it is statôd that this is 

Oontcl. • .4 
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not relevant with the cases of 13 applicants against O.A. 

Nos. 142/96 to 155/96, who were recommended by. the Railway 

Recruitment Board, Giwaiiati. The advertisement Notice 

No. 1/96 dated 20.5,96 was for additional 8 posts of Steno-

grapIbor (English) in scale Bs.120O-2040/. This has got no 

bearing with the panol in question. 

Another Enp1oymen Notice No. 2/95 9  ctogory No. 

1 is for the post of Office Clerk in scale Rs. 950-1500/-. 

This category is quite different from the category of 

Junior Stenographer (English) in scale x± Rs. 1200-2040/- and 

as such, this has no relevance with the case of Junior 

Stenographer (English).. 

1

That with regard to the statements ndo in pam-

graph 6.14 of the applictjon, the 9 nsworing respondents 

do not admit anything contrary to relevant records of the 

case. 

That the answeing respondents submit that the. 

aforesaid selection has to be cancelled in view of various 

irregularity and map1etjco$ in the selection. As already 

pointed out above, mere empanoluont of a candidate does 

not give any indefeasible right of appointment. The 
candidates were well aware of the decision to cancelX the 

cloction. The said decision hoe been taken in the greater 
public interot. 

Contd.,.., 5 
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Thi 	the answering respondents crave leave of the 

Hon'llo Tribunal to submit additional written statement in 

case the sane is found to be necessary in duo course. 

That in view of the facts arid cireurstnncos stated 

above, the instant &pplication is not maintainable and liable 

to be disiiissed. 

:yi:RIP I CAO N. 

NM 	 , aged about • yoars, 

by occupation Railway Sorvice, working as Deputy Chief 

Iorsonne1 Officer of the Norttet Prontior Railway, 

do hereby solemnly affirm and state that the statements 

made in po.ragrphs 1 and 2 are true to my 1owlodgo, 

thoo made in paragraphs 3 to 8 are true to my information 

being notters of records and the rests are my humble 

submission before this Hon'blo Tribunal. 

Yr c 

DEPTY.PY CHIEF PERSONL OICER 
NORTHEAST PROI'ITIEF RAILWAY 
MtIGAON :: GUdAHATI 
POR & ON BEHAI? OP 
UNION OP INDIA. 

Y. CP,13f Personnel Offler 

', 	-78 
tdy, Guwahatj.781, 
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Roilay Roeruithent Board :: Guwahoti. 

NO. BRB/G/41/90 	 Dated 05.9.96 

NOI CE. 

Sub: Cancellation of Rçcrudtiaent panics of Stenographer 
(English) in sallb Rs. 1200-2040/- under Category 

7 of 1hployment Notice No. 1/95 dtd 26.4.96 
and Craft Teacher (Bengali Modiun) in scale 
Bs. 21Q 140 0-2040/- under 0t. No. 6 of Employment Notice 
No. 3/94 dated 19.12.94. 

Railway Board vido their letters No. 95/E(RRB)/ 
25/13 dtd 7.8.96 	96/E(RRB)/25/13 dtd 21.8.96 !.iave 
cancelled the Recruitment j.- ,qncls of Stenographer (English) 
and Craft Teacher (BM) mentioned on the above subject duo 

• 	 to various irregularitos. Hence, the Recruitment panOls 

of Stenographer (English) and Craft Toacl.ier (EM) stnd 
cancelled. 

Sd!- 

C B. Kalita ) • 	. 	 Chairman • 	 . 	 Rly. R0ctt, Board :: Guwahati. 

copy iorwarded for information and n/action to :- 

1 
2. GM/VigLlanco, MIG. 
3, Reett. Section in Office. 
4. Notice Board. 

Sd/- 
C B. Kiljti) 

Ch..,irnnn 
Rly. Reett. Bboord :: Guwahti. 

IL.- 
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BEFORE THE CENTAI ADIaNISTRATI 1TE TRIBtJ1AL 

GDWAHATI BENW. 

IN THE MATTER OP 

G.A. No. 151/96 

Shri P.K. Kakvti 	.., ApplLcant, 

Vs. 

Union of India & Ors. ,. Respondents. 

AND 

IN THE MATTER OP :- 

Additional written statements On 

behalf of the repondonts. 

The respondents bog to state as follows :- 

1 • 	That the answering respondents have already 

filed their written statements in the aforesaid O.A. 

However, after filing of the written statements, the 

applicant prayed for certain amendment to the Original 

App ii cat ion which has sine e been allowed • There-aft or, 

the applicant has filed consolidated O.A. Instead of 

repenting the contentions raised in the earlier written 

statement, the respondents crave leave of this Hon 'blo 

Tribunal to refer and rely upon the sane at the time 

of hearing of the instant O.A. However, since the 

Oontd... • .2 
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axaer3iaent has boon allowed 'which has now been incorpoxtod 

in the cthisolidated potitjon, the respondents bog to tile 

this additional 'written statement dealing with the amended 

portion. 

That the respondents have gone through the 

amended p ortio n of t he 0 . • a d have unclorsto od the co nt o nts 

thereof. Save cnd except the statements which arc specifically 

admitted I1erc-in-below, other statements made by the applicant 

are categorically denied. .Purthcr, the statements which are 

not borne on records are also denied. 

That in the earlier wi.tten statement, it has 

Ol2aUy been stated that the selection in question pursu.ent 

to which the app1icnt has stad his claim for appointment 

has already been concelled in view of the various izTeiin-

ritios and malpxieticos in the selection. The irrcgula -bjo 

found in the selection of Junior Stenographer in scale 

Rs. 1200-2040/-- against Employment Notice No. 1/95 dt 26.4.95 

conducted by the Itiilway Recruitment Board, Giuiahati, 'which 

has nocessiated cancellation of the entire Selection are 

as follo'ws :- 

(a) 	In -the advertisement of Jr. Stenoapher, required 

cjulification 'was mentioned only as Iiticu1to without 

indicating anytItng about the qualification of diploma in 

Contd.... .3 



shorthand and typo-writing. The advertisement also did not 

stipulate production of diploma certificate. As 

many of the candidates did not submit the Caine althou'i 

• 	 they were qualified both in shorthand and typo-writing and 

had cUploinn Certifica - e. However, the Railway Recruitment 

Board, Guwahati, rejected the condidatUre of many eligible 

crindidntes on the ground of non-submission of dilox 

certificate, thereby deserving eligible candidates were 

deprived of consideration for SOlOtjri. 

(b) 	Sample tezt chocks revealed inistakss in totalling 

in the written paper and in cotutation of mrkn which has 

resulted in empanolinent of candidates securing lose marks 

and exclusion of candidates securing more marks. 

(e) 	In the recruitment peess, it has been found that 

all the three stages of testing, the knowledge and quality 

of the candidated have bepn handled by a single indivjta1 

(Mmbor Secretary, Railway Recruitment Board) instead of 

getting the works done by different qualfiod persons as 
under :- 

Setting of question paper for writton test. 

S0100tion of dictation passage. 

Preparation of final markshoot including marks 

for viva-voco test only done by /IRB himself 

without any signature froin other two members. 

This has raised doubts cf malpractice by MSA. 

Contc1,.,•4 



(a) 	As per Board's extant instruction 15% of marks for 

written test and viva-vooc together is reired to be fixed 

for viva-voce. But in the subject selection, RRB/Guwahati, 

had adopted 15% of the sum total of marks for written test 

(200 marks) shorthand test (300 marks) as well as viva-voco 

marks (90 marks). The marks of shorthand toot (300) was there-

fore irregularly included in computing the marks for viva-voco 

test. This has allowed the selection authority undue fboxibility 

in the final allocation of marks of a candidate though he 

might have secured loss marks in written test. 

(o) 	In a number of cases it hns been noted that marks 

once allotted in the shorthand transcription sheets have been 

over-written/defaced and now marks allotted, ostensibly to 

favour the candidates of evaluator's choice. 

It has been noted in some cases, that though the 

shorthand dictation scripts do not contain certain matcrinL 

of dictated passage, the type transcription shoots contain the 

material of the dictated passage and in a better way. This 

indicated adoption of malpractice in conducting the shorthand 

test. 

On a visual chocldng, it has been noted that in 

certain answer scripts (trnscription shoot) containing poor 

performance, higher marks have been allotted in comparison to 

that containing bettor performance. 

Contd,,. • 5 
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The above irregularities in the s oleetie-ri are 

on1 illustrative and not ethaustive. In any case, with 

the above irregularities detected in thd selection, the 

respondents were left with no other option than to cancel]. 

the entire selection. By doing so, no irregularity bas 

been committed by the rOporidont — rather the sane has 

been done in the larger public interest which has niso 

buugh confidence among the public. The irregularities 

were detected upon on oniry conducted by the Vigilance 

eptto of the RIilw ,,Iys and in consideration of such eriiry, 

the selection in q uostion hns been cancelled and the 

applicant should not make any gievnnco against the sane. 

That with roggrd to the staterints indo in para-

graph 6.15 of the O.k., the respondents reiterate and 

reaffirm the statements mode hero-in-above. 

That wider the facts and cireuj'ustances stated 

above, aeno of the ounds urged by the applicant towards 

gTanting the reliefs prayed for are sustainable and 000or-

dingly, the alieont is not entitled to any relief as has 

been claimed, 

That in view of the facts and circumstances stated 

above, the O.A. is liable to be dismissed with 6ost, 

Gontd, .. . .6 
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V B R I P I 0 A T I 0 N. 

aged niout 

years, by occuptioh Railway So vice, wor1ngas Deputy 

Chief personnel Officer of the N.Y. Railway administration, 

do hereby solemnly affirm and state that the statements 

made in paI9rap1i 1 and 2 are true to my knowledge, those 

mado in ParngraPli 3 to 5 are true to my information 

being matters of records of the case w hich I believe to 

be true and the rests are my Irumblo submission before 

this Ho'ble Tribunal.  

DUTYIIEP 9MIRAILWAy
EL OPPICER 

NORTHST PRO  
MALI GAON :: GUWAHATI 
FOR & ON BEIALP OP 

UNION OP INDIA. 

... 



• 	IN M. G,~ETRAL ADiiINISTRATI TRBUAL 

GUciAATI RNCH 

In 
the ii'tter of :- 

' 

0.A.o.151/96 
Shri P.-bitr Kr .K'.k:.ti, . A' 1ic nt. 
-Vs.. 

4 	 - 	 Union of Inai & Ors. ...espondents 

I_ the im.tter °1• 

Rejoinder of the ppiicant igrinst 

the written st.tement 'nd Addi, 

wr I e i st - te me nt 1' lied by the 

respondents. 

1. 	Tht the copies of writtn stter2ent :s well 

as Addl.written sttement filed by the respondents h-ye 

been served upon me through my cou1se1 ,'nd g•oing through 

• 

	

	the contents bf both, I hve understood them thorighly 1  

I. consider it necessiTy to file . rejoinder :nd :S such 

:sce is filed 	follows :- 

- 	 2. 	That in p,ra 5 of the written st-tement it Is 

st?ted that - '....As a number of complaints hve been 

• 	 received alleging adoption of mlpr:ctice in thehove 

recruitment and some are under investigation, it is 

requested that, no Dpointment itter for the post of 

V 	,&W Junior Stenogrpher(Eng1ish) should be issued till clea- 

I 	i 	 rnce given by Vigilce." The respondents held up the 

r-' 	
appointment because number of corapLints h ve been 

received..... 
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received regardinge. adoption of malpractice and entire 

matter w.s investigated by vigJance, whereas acting upon 

the vigilance report the railway bord cancelled the 

recruitment panel on various irregularities and not a 

single word of nalprctice was spokn in the cncellation 

order. 	 V  

3 	Tht the ground showiin the.ddl.. wrItten 
V 	

stternent. .in PaTJ. 3(a) tht qUiificatio'of dip1i 

of shorthxid a type writing was not shown inthe 

advertisement is. not correct. 

V 	Thtinpr3(e), thestatement goes thus 

t In a number of cases it has been noted that marks  once 

- 	•. ..1lot 	in the shorth.nd trscription sheet h.ve been 

V 

 over-written/defaced :ad, new rnrks liote d , obstansibly 

.1 

	

	 to f'vour the c-ndid:tes of evj..utor's choice." In this 

statement the respon1erts did not stte that the marks 

givenin the applicant's beok was ch3.ged or over-written. 

In this connection, it is to be st-ted that in response 

to the advertisement notice i.e. Annexure III s many 

a 2120, candidates ap)lied and 1520 apared in the 

written test, out of which 172 were  tested in speed test 

and subsequently 47 were seit for viva-voce test and 

finJly empanelled candid-tes were sent for appointment. 

V 
 That it is very natural as stated in pra 3(e) 

that in a number of cases it has been noted that marks 
V 

 once alloted in the shorthand transcription sheet hve 

been overwritten/defaced and new marks alioted,obst:.n-

sibly to favour the cundid.te of evalu'tor 's choice • In 

- V 	
otherwords...... 

r, 
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otherwords in the nswer scripts of 125 candid:-tes who 

were declared unsuccessful this over-writing act might hve 

done and it never happened in the case of the applicant. 

6.. 	That in reply to the statement made in para 

3(e), -the applicant beg to st:te that dictation ten 

by oi.e stenographer does not tally with that of nother. 

It.is humanly impossible to read and to type out a short-

h.ndscript of one stenographer-by another. The applicant 

appeared in the speed test not to obtain a diploma on 

stenography, but to type out correctly the dictation 

passage and as such the allegation of. malpractice does 

not e:jsts at nil. 

A. 

That in view of the facts  stted above, the 

written statement as well s the Addl.written statement 

filed by the responens hve totJly failed to make out 

the- case ofmalpractice and as such both the documents 

are not tenable under the lw and there is a very little 

help to this !ton'ble Tribun'1 for arriving at a correct 

decision and as such both the documents are without any 

merit. 	 -. 

That the wTitten statement and tM Additional 

\lritten Sttement speak of crudest form of arbitr1riness 
. 0 	

rffcted by bias and/or actuated by malafides. 

That the present rejoinder is filed bonafide 

and in the interest of justice. 

8 

Verification......... 
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I 	 VPTTT( ATTCITT 
• 	 -• 	 I it a 	 •.. SI 	 ' 

I, Shri Pabitra .Cumar Kakati, son of 

Shri Ratnn  Ch. ICa1ti aged 30 ye's, by caste Kalita, 
• 	by religion Hindu, resident of Viii & P0 Bamunbori 

Dist• Morigon, Assam do hey solemnly 

• 

	

	affirnnd verify th1t the contents made in prcgraph 

I re true to my .Iioyiledge ;'nd those made in pargraph 

4 are derived from formation from the office of the 

fly. Recruitment Bord,Gu'ihati and rest are humble 

submissions before this t{on'ble TribunJ. 

- 

AND I sign this Verification on this fny 

of April, 1997 at Guwhati. 

OA 
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	 IN. THE CENTRAL ADMINISTR IVE TRIBUNAL 

GWAHATI'BENCH. 

IN THE NATTER O 

O.A • No. 151196 

Shri P. K. IC.koti .> 	.. App31ctr1t. 

Vs. 

Union of Iridit & Ors. 
	Rospondont. 

LIM 

IN THE MATTER OF :- 

Reply to the rôjoindor filed by 

the ctpp li c.nt. 

The nsworing rospondcnts bog to stcto ts follows :- 

Thtt the cnsworing respondents hvo gone 

0 	throu i the copy of the r a joinder fi led by the tapplicnnt 

nd have under stood the contents thereof • Save and ocopt 	:- 

' 	\ 	 the statements which are specifically adtttcd hero-in-below, 

other statements made in the rojoindor arc categoricallY 

denied. Further, the statements which are not borne ort 

records are also doniod. 

That with rogard to the statements macic in 

prIgraplj 1 of the rejoinder, the nnswering respondents 

do not ndit anything contrary to the ro1ovit records. 

2 - 

ç 	 0Y 
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That with regard to e statements rude in th  

• paragraph 2 of the rejoinder, the answering respondents 

bog to state that the rccuitment panel has boon cancelled 

in view of various irregularities as pointed out in the 

vigilance report. The irregularities pertaining to the 

selection and publication of the panel have already boon 

1iiliitod in the additiortal written statement. Invosti-

gati on was carried out on the ba si s of the compkintss 

Irregularities in the entire process of selection includes 

naipracticos also. 

4VL 	That. with regard to the statements made in 

paragraph 3 of the rejoinder, whilo denying the contentions 

made therein, the answering respondents beg to state that 

in the advertisement, submission of diploma certificate 

along with application farm was not mentioned as a con se-

quence of which many eligible candidates did not submit 

their certificates along with the application farm. As 

already stated in the written statont, their such 

applications were rejected on the ground of non-submission 

of diploma cortificatewhich needless to say, deprived 

nny eligible candidates otherwise eligible  for ccinsidoration. 

In the adver ti so ment, the quali fi cation s stipulated was 

as under :- 

" Category 	: 7 - Stenographer (English). 

Qua li fi cati on , : Matriculate. 

(!. 

Contd.... • .3 
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Speed 	: 80 words per t.nute and40 words 

per r..nutC in Shorthand and Typo- 

• 	 writing respectively. 

KnowlodgO of Hindi Stenography i s 

—4 
	 • 	 an additional qualification and 

will be given prefGrorico. 

£go 	: 18 to 30 years." 

From the above, it is clear that although the 

4ualification 'matrlcu].at& was specifically mentioned 

with required speed in Shorthand and Typewriting, the 

advortiseint did not mention anything about the subt.ssion 

of dip loia cortific3tos in respect of Shorthand and Type-

writing. Thus, going by the advorti soriont, although it 

was not specified to produce the diploma certificates but 

on scrutiny of application forms same was made obligaory 

a consequence of which the Ri. iway RocruitIX)nt Board 

rejected many applications on the ground of non-submission 

of diploma certificates in support of qualifications in 

Shorthand and Typo-writing. Needless to say, this has 

resulted serious its-c3rriage of justice and has caused 

prejudice to many eligible candidates who wore otherwise 

oligiblo under •  the terms of the advertisement. This has 

vitiated the entire selection process. 

51 	That with regard to the statements no in 

p rxti,  gr nphs 4 arid 5 of the rejoinder, the answering respon-

dents bog to • state that in a number of cases marks once 

Contd.... 9 .4 
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Qilottod were changed, over written/defaccd and now marks 

were allotted by the evaluator. Tlii s is one of the grounds 

for which entire selection was hold to be vitiated and 

accordingly, the entire selection was cancelled. As regards 

statoints regarding number of candidates applied for the 

post appeared in the written to st, speed test Vind viva 

voco test, the answering respondents bog to state when 

irregularities were dotoctcd through-out the process of 

selectiOn amongst the said candidates, s a policy decision, 

the ontiro sciection was cancelled. Atdst the irrogula-

rities were doto.cted, such cancellation of selection was 

the bost course opened which needless to say, has brought 

confidence to the public in general, more particularly, 

the eligible candidates who Githor appeared in the selection 

or could not appear in the selection bocuse of non- 

S  subr.ssion of diploma certificates. In such a selection 

herein such irregularities as pointed out in the additional 

written statement corx to light, it is Immaterial as to 

whether thoro was any over-writing and/or addition of now 

marks in any particular answer script. The soloction 

process cannot be individuali sod and will have to be taken 

as a whole. Among the applicants who have ctppioachod this 

Hon' ble Tribunal by filing various O.As, it has boon found, 

'Clint there is over-writing to the marks already aUottd 

by the evaluator. In some cases totalling i.stakos were 

also detected. Mention may be made of Shri P. J. Das 

(Applicant in 0 • A. 146/96) 9  Smt. Karnala Doka (applicant 

- 
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in 0. A. 145/96), Sri I4rittunjay Ghosh (applicant in 0. A. 

150/96), Shri Rupak ChakrabortY (applicant in O.A. 	/96), 

Shri Pabitra Kr. Kakoti (applicant In 0 • A. 151/96). Shri 

pab1trc Kr.' Kakoti has boon shown to have obtLriOd 124 

marks in the written examination as against aCtuc1 mark 

116. Thi s was bocauso of rt stake in totalling. If the 

marks of written examination Is correctly calculated (116 

marks), in that case, he got total marks of 353 instead of 

361 and wou3d not have boon eianellod, as in that case 

one Shri Suit ChakrabortY (iioU No. 810556) who h.s obtained 

total of 360 marks would have boon empanollod. When such 

mistakes have been dotectOd In a number of caseS including 

over-writing in the total marks, coup led with many other 

irregularities as indicated in the additional written 

statements, there was no option loft for the competent 

authority then to cancel the ontiro selection. The applicants 

cannot individualise& their case at the cost of the larger 

intoro st. 

6. 	That the answering respondents categorically 

deny the contentions made In paragraph 6 of tile rejoinder. 

The applicant has totally misunderstood and ttsintorproted 

the avernonts made in paragraph 3(f) of the additional 

written statements. It is not correct that dictated pass,'1908  

taken in Shorthand cannot be road out altogether by a 

Shorthand export. 

Contd... .. .6 
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7. 	That with regard to the statouDfltS made in 

paragraphs 7, 8 and 9 of the rejoinder, the answoring 

respondents categorically deny the contentions risod there 

in and the applicant is put to the strictest proof thereof. 

It is categorically doniod that the writti statements 

filed by the respondents speaks of crudest form of arbitra-

ririess offocted by biased and/or actuated by malzvifideq 

The selection in question has boon cancelled with a view 

to bring fairness and trarispircncy in the method of 

soloction. The applicant cannot claim as a matter of course 

for being appointed to the rai iway sorvi cc. Amidst the 

irregularities detected in the entire process of selection, 

there was no option left for t10 competent authority to 

canceL the entire selection which has brouit confidence 

among the goorctl public, more particularly, anongst the 

eligible candidtcs. 

	

8. 	That in view of the facts and circumstances 

stated above, the cancellation of the selection was just 

and proper and the Iin' ble Tribunal would be reluctant 

A. interfere with the same and the 0 • A filed by the 

applicant is liable to be djsmisscd with cost. 

t 
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£ 

_ I 
VERIFiQTIO 

I, Shri 	 - 	god rbout 

yocrs, byoccUpCtiOfl Ri1wcySOrYicO, working as 

Doputy Chief personnel Officer of the Northost Frontier 

Railway, do hereby :so1oly affirm and state that the 

statotionts moidu in paragraphs 1 and 2 are true to my 

Imowlodgo, those rtde in paragraphs 3 to 7 are true to 

my inforrition being matters of records of the case, and 

the rest s are my humble subzid s si on before thi s II' b lo 

Tribunal. 

DEP71  CHIEF PERSONNEL OFFICER 
tbamEAST FRONTIER RMLWAY 
MIiLIGZDN :: GUWHTI 
FOR & ON BIALF OF 
UNION OF INDIA. 
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